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LEGISLATIVE ASSEMBLY.
Monday, 21st September, 1942,

-

The Assembly met in the Assembly Chamber f the Council House at
Eleven of the Clock, Mr. President (The Honourable S8ir Abdur Rahim)
in the Chair.

B e —

MEMBER SWORN:

Bir George Richard FKrederick Tottenham, C.8.1, C.LE., M.LA,,
(Home Secretarv)

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.

STERLING PosIiTioN oF INDIA:

110. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
the Finance Member be pleased to make a staternent regarding the
sterling position of India in regard to repatriation of st.erlmg debts upto
81st August, and lay it on the table ?

(b) Will the Honourable Member be pleased to af.ate what is the total
amount of sterliyg standing at present {o the credit of India and how he
contemplates to invest this amounb?

The Honourable Sir Jeremy Ralsman: (a) Out of a total sterling debt
(exclusive of Railway Stock, debentures and annuities) of £276 million
outstanding at the end of 1986-37, £199 million had been repafriated by
the 81st August, 1942. Of the balance still ouistanding, about £60
million will be redeemed in January, 1943 in accordance with the notice
of discharge given in December, 1941.

(b) Fer information regarding sterling assets 1 would refer the Hon-
ourable Mcmber to the weekly statements of the Reserve Bank which-
are regularly published in the Gazette of India. Practically the whole
of these nscets is already held by the Bank in the form of investments..

Dr. Sir Ziauddin Ahmad: What is the amount lying in England in
favour of India in sterling balances?

The Honourable Sir Jeremy Raisman: I have already.said that these
are given in the weekly statements of the Reserve Bank which are pub-
lished in the Gazette of India.

Mr. Jamnadas M. Mehta: What is the total premium paid on the
portion which is already repatriated?

(811
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The Honourable 8ir Jeremy Raisman: As the Honourable Member is
aware, there is-a difference of opinion as to whether any premiumn has
besn paid and what is the meaning of that.

Mr. Jamnadas M. Mehta: Anything in cxcess of the face value of the
scrip, I would call premium,

The Honourable Sir Jeremy Raisman: The Honourable Member will
remember that some of these repatriations have taken place at below the
tace value of the scrip and if that is his criterion I think it may be found
that therc was no premium. ;

M. Jamnadas M. Mehta: I want to know what i8 the premium paid
on the portion repatriated from 1936 till August 1942, the period roferred
to in the question.

The Honourable Sir Jeremy Raiaman: [ amn a‘ruid I cannot answor
that offhand. I have not got the figures. If ihe Honourable Member
will put down a question, I will give him the figures.

WaR EXPENDITURE IN MaALAYA AND BURMA, APPORTIONMENT or DEFENCE
EXPENDITURE AND LEasg aAND LEND PosimioNn oF INDIA.

111, *Mrc Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
the Finance Member please state what amount of expenditure on the wars
in Malaya and Burma including the allowances to European, Anglo-Indian
and Ind::n evacuees from Burma and Malava, the Government of India
have decided to brar? What is the ratio of apportiqgment of defence
expense between CGovernment of India and His Majesty's Governmen®?

(b) What is the position of India in relation to United States in respeot
of Lease and Lend Act arrangement? Is India being involved in debt to
Uniterl Stetes? 1f so, what is the present financial obligation of India
80 fur as United Btutes supply of materials, and soldiers for defence of
Indias are coneerned ? What portion of the expenses on aceount of these
trooos is being botne by His Majesty 's Government and what portion hns
to be shared by Indis ?

The Honourable Sir Jeremy Ralsman: (a) No part of Defence expen-
diture in Malays and Burma is charged to Indian revenucs. Maintenance
grants to evacuees from Burma and Malaya are given in the shape of
repayabla advances. It is inipossible to say at this stage what tns cost
to (Government will be of irrecoverable advances.

(b) Questions regarding Lense-Iend arrangements should be addressed
to the Honourable the Supply Member. As regards expenditure on sup-
plies and services for the United States Korces in India, the incidence of
the expenditure is under consideration.

Mr. Lalchand Navalral: May I know who will repay them?

The Homourable Sir Jeremy Ralsman: I am not sure whom the Hon-
ourable Member means by ‘them’. Does he mean the evacuees?

Mr. Lalchand Mavalrai: I mean the evacuees’ expenses.
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The Honourable 8ir Jeremy Raisman: We hope that it will be repaid
by the recipients who are in a position to make repayments.

Mr, Lalchand Navalral: If they arz not in n position?.

The Honourable Sir Jeremy Raisman: I leave that to the Honourable
Member's own inference.

Mr, Lalchand Navalrai: Will the British Government pay or the
Indian Government or the Burmese Government?

The Honourable Sir Jeremy Raisman: If the original liability was
that of Iis Majesty’'s Government, then of course His Majesty’'s Gov-
ernment, will suffer the loss.

Dr. Sir Ziauddin Ahmad: Will the authority which is now paying for
the nizintenance of the Burmese Government in India pay also for the
expenseg of the evacuees?

The Hopourable Sir Jeremy Raisman: I am not quite clear what the
Honourable Member means by the ‘‘authority which i8 now paying".

Dr. Sir Ziauddin Ahmad: The British Government, in plain words.

The Honourable 8ir Jeremy Raisman: The authority which has the
liability would obviously bear the loss but I would lke to have notice cf
the question. :

Maulana Zafar Ali Khan: The Burmese Government has only been
shifted from Burma to India. It is the guest of the Indian Government.
Would the evacuees from Burma represent their case to the Burmese
Government or the Indian Government?

The Honourable Bir Jeremy Raisman: I must have notice of that
question. -

Manlapa Zafar All Ehan: What I want to point out is that the
Burmese Government still exists, after the liquidation of Burma which
went to the Japanese. It has only been shifted from Burma to Indis.
Should the evacuees from Burma represent their case to the Burmeesa
Government or to the Indian Government ?

The Honourable Sir Jeremy Ralsman: I think there is some mis-
understanding on this point. Perhaps I myself have not been quite clear
about the question. I believe I am right in saying that my Honourable
Colleague, the Overseas Member, would be able to verify this. All
payments tc Indian evacuees from Burma are being paid by the Indian
Government on the basis that they are our nationals who are in difficult-
ies, and if that is so it is clear that any ultimate loss which will aecrue
on that account will be at the charge of the Government of India.

Pandit Lakshmi Kanta Maitra: In view of the fact that the Indian
evacuees from Burma and Malays have the same domicile as the British-

ers; will the Honourable Member explain to the House on what principls
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in the Indian Government made to bear the expenses with regard ‘o
Indian c¢vacuees as well as that of British and Anglo-Indian evacuees?

The Honourable Mr. M, B. Aney: I have not quite followed the
question.

Pandit Lakshmi EKanta Maitra: Will the Honourahle Member say if
the expenditure on the Indian evacuees is to be borme by the Indian
Governineni and the amounts that are advanced. to Anglo-Indian und
European evacuees from Burma and Malaya are to be borne by His
Majesty’'s Government? '

The Honourable Sir Jeremy Raisman: I cannot say offhand. 1 will
have to verify the position.

Pandit Lakshmi Kanta Maitra: Is it not u fact that one of the objects
of the Honourahle Member’s visit to England was to discuss that ques-
tion with the Home Government?

The Honourable Bir Jeremy Raisman: No, Sir.

The Honourable Mr. M. 8. Aney: That question does not form part
of the financial settlement.

TREATMENT OF THE CONGRE3S WORKING COMMITTEE MEMBERS UNDKR
DEeTENTION.

112, *Mr. Amarendra Nath OChattopadhyaya: Will the Honourable the
Home Member be pleased to state if he is aware of various rumours about
the treatment of the Congress Working Committee members arrested and
kept interned under the Defence of India Act in different places? If so,
will the Honourable Member stute if there is any foundation for such
rumours ? '

Bir Richard Tottenham: I do not know to what rumours the Honour-
able Member refers and, therefore, cunpot say if they are true, but I
should think it was most unlikely.

Pandit Lakshmi Kanta Maitra: Is not the Honourable Member aware
of the persistent rumour in this country that some of the leaders of the
Cougress Working Committee have been deported from India?

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has not specified it in his question.

Pandit Lakshmi Kanta Maitra: I ouly want to know whether the
Government of India is in 8 position to contradict that rumour?

Mr. President (The Honourable Sir Abdur Rahim): That ought to
have been part of the question.

_ Pandit Lakshmi Kanta Maitra: Tho question that has been put to the
Honourable Memniber relates to certain rumours . . . .
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Mr, President (The Honourable Sir Abdur Rahim): The Houourable
Member ought to have mentioned the rumours on which be wauts infor-
mation. If the Honourable Member wants any information tbout this
particular rumour, he had better put down a question to that effect.

Pandit Lakshmi Kanta Maitra: Is it or is it not a fact that some of
the leaders of the Congress Working Committee have been deported
from India?

Mr, President (The Honourable Sir Abdur Rahim): That does not
arise out of this question. Next question,

ALLEGED USE OF MACHINE GUNS, TEAR Gas AND INCENDIARY BoMBs IN
CALCUTTA DURING RECENT DISTURBANCES,

113, *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Hohourable
the Home Member pleuse say if it is a faet that during the recent
disturbances machine-gun fire was used in Calcutta streets due to which
more than 150 lives were lost and many gnore wounded ?

~(b) ¢ it also a fact that tear-gas bombs and some other kinds of
incendiary bombs were dropped on crowds in Calcutta from sroplanes?

Sir Richard Tottenham: (a) and (b). There is no truth” whatever in
ecither of these suggestions.

REPATRIATED STERLING DEBT.

114, *Dr. P. N. Banerjea: Will the Honourable the Finance Member
please state: .
() the amount of the sterling debt 6f India repatriated since 1939;

and
(b) the method and manner of such repatriation?

The Honourable 8ir Jeremy Raisman: (a) From 1939 till the end of
August 1942 debt to the extent of £ 198 million has been repatriated,

(b) The method and manner of repatriation is fully explained in the
Ways and Means portions of my Speeches_introducing the Budgets for
the years 1940-4? 1941-42 and 194248 to which [ mvite the Honourable

Member’s attention.

Dr. P, N. Banerjea: Would not India have obtained any advantage if
a slightly different method had been adopted?

‘The Honourable Bir Jgremy'lm:m.n: As I am not aware of the
‘other method! the Honourabie Member has in mind, I am afraid [ cannot
answer tha. question.

Dr. P. N. Banerjea: By the ‘other method’ I mean the better method
of fixing the rate at which the repatriation was made? :

The Honourable Bir Jeremy Railsman: That was a subject of consider-
able debate in this House and it remaing a matter of opinion.
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STERLING BaLANOES HELD IN LONDON.

t-stlaw' *Dr. P. N. Banerjea: Will the Honourable the Finance Member
stata;

(a) the amount of sterling balances held in London on the latest date
for which figures are available; and

(b) whether the Government of India are considéring the question
of bringing these balances back to India; if so, the manner
in which it is proposed to bring them back?.

The Honourable Sir Jeremy Raisman: (a) If, as I assume to be the
case, the expression ‘‘sterling balances held in London'' is intended to
counoto the sterling assets of the Reserve Bank of India, T would re‘er
the Honourable Member to my reply to Part (b) of Question No. 110
asked this morning by Mr. Chattopadhyaya.

(b) I am at & loss to understand what exactly the Honourable Member
means by the expression "'bnngng these balances back to India™. As
the Honourable Member is aware, the sterling assets of the Reserve Bank
have been, and are being, used for the purpose of repatriating the sterling
liabilitics of the Government of India.

Dr. P. N. Banerjea: Are such large balances required for this purpose?

The Honourable Sir Jeremy Ralsman: The question whether they are
required does not actually arise. These balances are accruing to Indis
in payment of certain services rendered. '

Dr. P. N. Banerjea: And these balances bring in interest to India?

The Honourable Sir Jeremy Raisman: Yes, Sir; theyv are invested in
short term securities at the moment.

Dr. P. N. Banerjea: Would not the investment bring in larger amount
of interest if otherwise invested?

The Honourable 8ir Jeremy Ralsman: As they form part of the assets
largely of the Issne Branch of the Reserve Bank of India, there are
certain restrictions on the duration of the securities in which they can
be invested. Al the present time, I believe, the restricbon is five years.

Mr. Jamnadas M. Mehta: What is the total liability of the Issue
Branch today?

The Honourable Sir Jeremy Ralsman: The most recent figures which I
have actually in my hand is the stutement for the week ending the fourth
day of Beptember, 1942. On that date, the total liabilities were of the
order of 491 crorves.

Mr. Jamnadas M. Mehta: Against that, the only amount in cash avail-
able in India is about 70 crores?

_The Honourable Sir Jeremy Raisman: The Honourable Member is not
strictly correct. The total amount of sterling securities . ., . . .
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Mr, Jamnadas M. Mehta: I mesn cash in India—rwpee coin and gold
—which is uvailable ngainst these 500 crores of rupees is about 70 crores.
Is that correct?

The Homourable Sir Jeremy Raisman: That is so, if gold is valued at
the old rate.

Mr. Jamnadas M. Mehta: The practice all these years has been to
value goid at the statutory rate and it comes to 44 crores. In addition,
there are about 30 crores of rupee coins. This is all the cash you have
got ugainst 500 crores of rupee notes. [Is that correct?

The Honourable Sir Jeremy Raisman: The Honoursble Member is
arguing and he has rather over-simplified the matter. But it is & fact
that at the present rate the gold is worth at least double the amount.

Mr. Jamnadag M. Mehta: On the basis of the statement of the Reserve
Bank of Indin which is presented week after week; against the liability
of 500 crores the cash and gold in India is only about 70 crores. Is that
correct or not? '

The Honourable Sir Jeremy Raisman: It is notl poesible to answer the
implications of a question like that in one sentence.

Mr. Jamnadas M. Mehta: 1 submit that this is an answer which is
capable of being given simply by reference to the weekly statement. I
only want him to confirm the figures.

The Honourable Sir Jeremy Raisman: Then the Honourable Member
enn refer to the weekly statement himself. It is unnecessary for me te
confirm the figures., They are puhblished every week, but the interpreta-.
tion to be placed on those figures is a different matter.

Mr. Jamnadas M. Mehta: Actually, the figures

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has got the answer. : .

Dr. 8ir Ziauddin Ahmad: Is thert any country in the world which is
at present keeping metillic reserve equivalent to the paper currency?

The Honourable Sir Jeremy Raisman: Not that I am aware.

ASSETS AND LIABILITIES OF THE RESERVE BANK oF INDIA.

118, *Dr. P. N. Banerjea: Will the Honourable the Finance Member
please state the Assets and Liabilitfes of the Reserve Bank of India on:

(i) the fiest week of April, 1839; and

(ii) the first week of September, 1942 (or any previous weok for
which the figures are available)?

The Honourable Sir Jeremy Raisman: The attention of the Honourable
Member is invited to the weekly accounts of the Reserve Bank for the
weeks ending the 7th April, 1839 and 4th September, 1942, which have
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been published in the issues of the Garzette of India duted the 22nd April,
1989 and 19th September, 1943, respectively.

Dr. P. N. Banerjea: Has the cash balauce increased or diminished
dnriug this period? .

The Honourable 8ir Jeremy Raisman: If by the cesh balance the
Honcuruble Member meuns the amount of rupee coins held in the Issue
Bramch, then it has decreased.

Dr. P. N. Banerjea: To what extent has it decreased?

The Honourable Sir Jeremy Ralsman: It is somewhat difficult to make
these arithieticyl caiculations on the floor of the House. The Honour-
able Member could do these sume if he were to look up the figures which
are regularly published. The position was that whereas in September
1989 the rupce comn was of the order of 75 crores, in September 1842 it
was of the order of 28 crores.

Dr. P. N, Banerjea: So, the decrease is to the extent of 300 per cent.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has got the figures before him.

Dr. P. N, Banerjea: What is the proportion of this cash to the total
liabilities of the Bank on 4th September, 1942?

The Honourable Sir Jeremy Raisman: I understand the Honourable
Momber is referring to what is called in the weekly statement the ratio
of total external asseta to liabilities. In September 1989, the ratio of
external assets to liabilities was 47-39 per cent., and on 4th September
1942, the ratio was 73-4 per cent.

Dx. P, N, Banerjea: Has not the ratio of cash to total liabilities fallen

to u very dangerous extent?
4

The Eonourable 8ir Jeremy Raisman: The ratio of external assets has
increased and I may remind the Honourable Member, who is an econo-
mist, that what is usually regarded as dangerous is & full in the external
assets, and not in the holding of the intetnal currency of the country.
The Mints are always ready to turn out vast quantities of our own coinage.

INFLATION OF CURRENOY AND MEASURES FOR CHECKING IT.

117. *Dr. P. N. Banerjea: Will the Honourable the Finance Member
state:

(a) whether any inflation has taken place in India; and

(h) whether sny steps have been taken or are in contemplation to
prevent or check inflation?

The Honourable Sir Jeremy Ralsman: (a) I would refer the Honour-
able Member to the last report, recently fubhshed of the Reserve Bank
of India, which contains a paragraph dealing with this question. Tt .is
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there stated that ‘‘on a review of the facts and figures beusring on infla-
tion, e.g., the course of prices, the extent of currency cxpansion, the
increase in bank deposits and the volume of bank clearings, that
although most of the recognized elements_of inflation are present, there
is no evidence that intlution is present in the country in any serious
form™. With this view, I agree.

(b) Government have the situation constantly under review. Their
taxation and borrowing programme is designed to draw off surplus spend-
ing power, various price control messures have been instituted and others
ure under active consideration and efforts are being made in collaboration
with Provincial Governments for the increase of food production.

Dr. P. N. Banerjea: Will the Honourable Member please place =
statement on the table of the House regatding the steps that they have
taken?

The Honourable Sir Jeremy Raisman: The ineasures 1 have indicated
are not capable of statistical presentation. . I have indicated their general
nature and I have no doubt that on.suitable occasions, information will
be given to the House. For instance in regard to taxation and borrow-
ing, information is usually given to the House in the Budget speech.

Dr. P. N, Banerjea: Is the Honourable Member aware that in United
States of America, steps have been adupted to prevent and check
inflation ?

The Honourable Sir Jeremy Raisman: I shall be glad to hear that
the Honourable Member is prepared to support the adoption of those
steps in this country.” :

Dr, P. N, Banerjea: What are your methods? Let us compare.

Mr. E. L. 0. Gwilt: May I ask the Honourable Member whether he
liug received any deputation representing the baniya Marwari communi-
ties and whether any proposals they have made to avoid probable infla-
tion were characteristically self sacrificing?

Tae Honourable Bir Jeremy Ralsman: I have received no such depu-
tation. I regret I do not hope to receive onme.

Pandit Lakshmi Kanta Maitra: May I know if it is the policy of the
Government to encourage or discourage inflation?

The Honourable 8ir Jeremy Ralsman: Tt is the policy of the Govern-.
ment to discourage inflation definitely.

Pandit Lakshmi Kanta Maitra: What steps do Government propose to
tnke to discourage inflation of which a distinet tendency is visible in the
report of the Reserve Bank? :

The Honourable 8ir Jeremy Raisman: I have answered that exact
question in reply to part (b). The main steps to discourage inflation
must always be first, taxation and second borrowing, and if this House
is prepared to support me, I would be prepared to use the first weapon
to the maximum possible extent.
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Mr. Jamnadas M. Mehta: May I ask the Honourable Member if

inflation is a necessary evil, if it occurs slowly and progressively in

a productive country, industrialised country and agricultural country?

The K::nonnbh 8ir me'miman: I am not prepared to deny that

a mild and progressive inflation over a number of years may hava
certain beneficial effects.

MoNEY VALUE OF WAR MATERIAL SUPPLIED UNDER LEASE-LEND ARRANGE-
MENTS. A

118. *Dr. P. N. Banerjea: Will the Honourable the Finance Member
please state: '

" (a) the m(nmy-\ﬂue of the war material supplied to India by the

United States of America in terms of the Lease-Lend arrange-
ments; and :

(b) the time and method of repayment agreed upon ?

The Honourable Sir Jeremy Ra'sman: The question should have been
addressed to the Honourable the Supply Member.

Dr. P. N. Banerjea: Is the Honourable the Supply Member interested
in money value of material? The Honourable the Finance Member dealt
with a part of the question in his last Budget speech.

The Honourable Sir Jeremy Raisman: It is quite true that in the
Budget speech, I dealt with the financial aspect of the activities of
many other departments. I understand that the correct allocation of this
item of business is to my Honourable Colleague.

Dr. P. N. Banerjea: Then the Honourable Member might ask the
Honourable the SBupply Member to reply?

The Honourable Sir Homi Mody: I am going to answer all those
questions later on.

DESIBABILITY OF ENTRUSTING ALL MATTERS CONNECTED WITH THE FREss
SOLELY TO ONE DEPARTMENT AND ONE MEMBER-IN-CHARGE.

119. *Mr. K. 0. Neogy: (a) With reference to the present arrangement
under which the Member-in-charge of Information and Broadcasting is
responsible for the general conduct of Government relations with and
advice to the Prees, excluding the administration of the laws relating to
the Prevs (inecluding the previsions .of the Defence of India Act and Rules
framed thereundcr as applying to the IPress), while the Flome Member
is in charge of these excluded subjects, will the Honourable the Home
Member bs pleased to state whether in actual dealings with the Press mr
regard to the administration of the Defence of India Act and Rules and
other laws relating to the Press, the Honourable. Member-in-charge of
Information and Broadcasting is usually consulted ?

(b). Has tha question of redistribution of these subjects, included in
the portfolios of the two Honourable Members as indicated above, beem
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under consideration at any time with a view to enabling the Press to deal
with one Depurtinent and one Member-in-charge for all the above purposes ?

Sir Richard Tottenham: (a) Yes.
(b) No. Not since the new Departmment of Information was created.
It was very fully discussed before the separation took place.

Mr. K. 0. Neogy: Is it a fact that this division of responsibilities was
partly responsible for the resignation of 8ir C. P. Ramaswami Aiyar?

8ir Richard Tottenkham: The division took place a long time before
Bir C. P. Ramaswami Aiyar joined the Government of India.

Mr. K. 0. Neogy: Was this responsible in any way for his resignation?
Sir Richard Tottenham: Not to my knowledge.

SUBVENTION TO, AND POSITION OF, THE NATIONAL WAR FRONT.

120, *Mr. K. 0. Neogy: (a) Will the Honourable Member for Infurma-
tion and Brondeasting please say if the National War Front movement 1s
in receipt of any subvention from the Government of India? If so, what
is the amount thereof ?

(b) In what official relationship, if auny, does this organisation stand
with any of the Departments of the Government of India?

(e) Is the movement a purely non-political one, or is it concerned with
controversial politics *

Mr. P. N. Thapar: (a) The National War Front has received a grant
of Rs. 81:40 lakhe from the Central Government.

(b) The main work of the National War Front in British India is done
by Provincial Branches which are not in any sense under the control of
the Government of India. There is, however, a Central Organjsation of
the National War Front, the functions of which are to advise the Provin-
cial Organisations, to act as a co-ordinating agency between .them and to
prepare propaganda material for use at their discretion. This Central
Organisation forms part of the Information and Broadeasting Department
of the Central Government. :

(c) The only objects of the movement are to assist the War effort in
all directions, to keep up the morale of the people of India and to fight
any influences which tend to hamper India’s War effort. It is in no sonse
concerned with controversial politics but it is, of course, concerned with
opposing and criticising any movement which is intended or likely to
hainper the War effort. ’

Pandit Lakshmi Kanta Maitra: Will the Honourable Member say
whether Rs. 31 lakhs were made available to the National War Front?

Mr. P. N. Thapar: Yes, Rs. 81-40 lakhs.
Pandit Lakshmi Kanta Maitra: ‘Will the Honoursble Member kindly

state if thix Central organisation finanoes the provincial branches of this
National- War Front?
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Mr. P. N. Thapar: As I have said the total sum allotted by the Central
Government in connection with the National War Front is Rs. 81-40 lakhs.
Of this about 19 lakhs has been distributed to the Provinces for provin-
cial and district organisations; ‘about eight lakhs has been allosted for
expenditure on propaganda vans and about four lakhs only has bLeen
allotted for the issue of propaganda material, on advertizing or on the
Central organisation.

Pandit Lakshmi ‘Kanta Maitra: Did the Honourable Member suy timni
eight lakhs is made available for the purpose of carrying on propagenda?

Mr, P, X. Thapar: For propaganda vans. The pmv;mou in British
India have been supplied with about 50 motor vans which have been fitted
with cinema projectors and the cost of these vans is about eight lakhs.

Pandit Lakshmi Kanta Maitra: May I know from the Honourable
Member who furnishes the material for propaganda and whether this
department bears any relation to the Department of Information and
Publicity of the Government, und if so, what relation?

Mr. P. N. Thapar: Material for National War Front propaganda is pre-
pared both by the provincial branches themselves for their own usc nnd
also by the Centre. The centrsl material is sent to the National War Front
organisers in the provinces bnt it is for use at their diseretion; If they
¢hink that the materisl is suvitable for their province, they use it, but if
they find thet the materil is not suitable for their provivce they can
reject it.

Pandit Lakshmi Kanta Maitra: The Honourable Member bus said that
the Central Government furnishes certain material, which may or may not
be utilized by the Provincial Governments according to the needs of those
particular provinces., 1 want to know from the Honourable Member whno,
on behalf of this National War Front organization, prepares the matenal
for propaganda and whethe: this department bears auy relations to the
Department of Inforination, and if so, what relution th's Information and
Publicity* Departinent has to the National War Front?

Mr. P. N. Thapar: The intention of the whole movement is that it
should be a non-official urgunizstion and therefore ity connection with the
Information and RBroadeasting Department is only on the financial and
administrative side. 8o far as its propagands policy is con:cerned, it is
determined without any orders or instructions from the Government of
India. 'The organizer of the National War Front is constantly in touch
with the organizers and leaders of this movement in the provirces and
after consultuiion with then: he works out a policy which is followed by
the front. .

Pandit Lakshmi Kanta Maitra: May I know from the Honourable Mem-
ber if it is correct, as he says, that his Department makes ubsolutely
no referencc to the Government of India and that they were free to rarry
on on any line without reference 40 the Government of India?

Mr, P. N. Thapar: No, that is not the pnsitinu..l They can and do
consult the Government of India for guidance on policy or main publicity
lines, but they are not obliged to follow this advice.

' Mr. Preaident (The Honourable Sir Abdur Rahim): Next' question.
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1121*—122¢,

Wir EXPENDITURE INCUBRED AND ITS APPORTIONMENT.

128, *Mr. K. O. Neogy: Will the Honourable the Finance Member be
pleased to make a statement, for the period Apnl, 1942, to August, 1942,
showing: ) ’

(i) the total expenditure on account of the war met out of Indian
revenues; :

(i) how much of the above amount is chargeable to His Majesty's
Government; and '

(iii) how much of the said liability of His Majesty’s Government
haes actualiy been liquidated during the period?

The Honourable Sir Jeremy Raisman: (i) The total ner expenditure
brought to account on the books of the Military Accountant General was
174°2 crores »f rupees.

(i) and (iii). . The great bulk of the expenditure is charged in the first
instance to 1Jis Majesty's (rovernment, India making monthly “on secount’
payments. The sxact allocition between India and His Majesty’s Govern-
ment is dona at the end of each financial year for the reason that the
factual basis for it cannot, in view of the rapidlv changing situation, be
known until sometiime after the close of the year.

Mr. Jamnadas M., Mehta: Mav T know from the Honourable Member
whether the principles under which this is to be done are settled?

The Honourable Sir Jereiny Raisman: The principles are guided by
the Defence lixpenditure Setilement.

Mr. Jamnadas M. Mehta: Did the Honourable Member recently proceed
to England to settle this matter or any part of it?

The Honourable Sir Jeremy Raisman: Yes, Siz. T proceeded to discuss
certain problems arising out of this settlement.

Mr, Jamnadas M, Meh%2: Could the Honourable Member enlighten the
House broadly sr to whflt, came out of it ? :

The Honourable Sir Jeremy Ralsman: No, 8ir. I am answering a
question a little later on this subject. I am afraid I shall not be in a
position yet to make a statement to the House. '

‘800PE OF THE MARTIAL LAw ADMINISTRATION IN SIND,

124, *Mr. Lalchand Navalrai: (a) Will the War Secretary be pleased
to state whether the object of establishing martial law in Sind was solely
intended to put down the Hur trouble which was causing havoc there?

(b) Is it & fact that the jurisdiction of the martial law in Sind was
intended to apply to ‘Hur’ element, their supports and abettors only
and not to other civil population? - .

+These questions were withdrawn by the questioner.
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(e) Is it a fact that the Chief Administrator of the Mattial Law has
framed rules and regulations and has included in them the application
of the martial law relating to punishments and trials for offences to the
civil population also? If so, to what extent and why? .

(d) Iz it a fact that the ordinary offences under Chapter XVI (affecting
the human body) and Chapter XVII (against Property) of the Indian
Pena: Code could, under the above regulations, be tried and punished,
against the civil population, unconnected with the Hur movement, in the
areas where martial law has been applied, by the Martial Law Courts?

(e) Are Government, in view of the facts that the aforesaid regulutiong
are causing great iuccnvenience to the civil population uncormected with the
‘Hur' movement, prepared to revise the regulations, exempt such civil
population from their application and direct such civil population to be
tried by the. ordinary courts under the ordinary laws as they would
otherwise be? If not, why not?

Mr. O, M. Trivedi: (a) Yes.

(b) No.

(c¢) Yes. Martial Law Regulations or orders apply to all persons within
the defined Martial Law aren. The regulations issued give power to special
courtg of critainal jurisdiction to try and punish any person for contravention
of Martial Law Reguiations, or orders, or for offences under ordinary Law.
They also dicect that the criminal courts, as by Law established, shall
continue to exercise jurisdietion aover persons accused of offences other than
‘offences created under Martial Law, or not connected with the prerent
disturbances, or which, though connected with the present disturbances,
have been transferred under Martial Law Regulations for trial by such
courts. The object is to enable the courts established by Law to continue
functioning to the maximum extent possible.

(d) Yes.

(ep The Government of India are satisfied that Martial Law in the area
is being administered so as to cause the minimum of inconvenience to law-
abiding persors and se¢ no reason for any action.

-

Mr, Lalchand Navalrai: Hus the Honourable Member been apprised of
the fact thas setnaliy many complaints have been made to the effect that
Martial Law is being applied to the civil population very severely?

Mr. 0. M. Trivedi: No, dir. I huve received no such reporis. On the
contrary we have roceived reports that the proclamation of Murtial Law
wae generally appreciated by the law-abiding section of the populasion.

Mr. Lalchand Navalrsi: The proclamation may have been asked for
and applied but the question is whether these regulations that have been
made are not so stiffl as to injure the civil population also:

Mr. C. M Trivedi. No, Sir. T have received no such reports.

Mr. Lalchand Navalral: May I know from the Honourable Member if
these regulations received the consent of the Government of @udh?

' Mr. 0. M. Trivedi: The regulations have been issued by the Martial
Law Administratcr in hi§ discretion.
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Mr. Lalchand Navalrai: May I know from the Honourable Member
under what. law have they been made—under the ordinary law or under any
other law?

Mr. 0. M, Trivedi: The regulations have been made under the Procla-
mation of Martinl Law,

Bardar Sant Singh: May I know from the Honourable Member if he is
aware that similar uppreciastions from the people were mude during the
Martial Law regirue in 1919 and they were condemned by the Hunter
{'ommittee lieport later on?

My. 0. M. Trivedi: 1 have nc information.

POSTPONED QUESTIONS AND ANSWERS.

FINANCIAL LIABILITY FOR AMERICAN AND CHINESE FORCES ON SERVICE IN
INDIA.

40. *Mr. K. 0. Neogy: Will the Honourable the TFinance Member
please state what is the understanding with the Governmonts of United
States of America and China, respectively, as regards the responsibility
for finaneing the armed forces of these countries while on service in Indis;
and what is the present estimated amount of financial liability undertaken
by India on this account, of a capital as well as recurring character, in
the case of the forces of each of these countries?

The Honourable Sir Jeremy Ralsman: The United States Forces in
India are paid by the Government of United Btates of America. Certain
supplies and services are provided on Reciprocal Lease-Lend the alloeation
of the cost of which is uuder consideration.

Chinese forees in India are provided with supplies and services on Lense-
Lend by His Majesty 8 Government and no financial liability kas been
undertaken by India.

BROADOAST STATEMENT ON RECENT DISTURBANCES BY THE SECRETARY OF
STATE FOR INDIA. '

42, *Mr. K, O. Neogy: (a) With reference to Mr. Amory's broadcast
on the 9th August last on which date Mahatma Gandhi and other
Congress leaders were placed under arrest in Bombay, to ihe ofect thaf
he believed that the trouble that might arise could be dealt with by the
Government of India through the police and courts, and the statement
issued by the Indin Office on the 12th August that the ‘authorities in
India have the situation completely in hand and that any picture of
widespread disorder in that country is utterly distorted’’, will the
Honourable the Home Member be pleased to state whether these state-
ments were made on the basis of information supplied on bebalf of the
Government of India?

* (b) In how many places and on how many occasions in the different
parts of India during the last few weeks, had the Police to use furce for
the purpose of dispersing processions or other crowds and queiling dis-
turbances of various kinds, and on how many occasions fire arme had
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to be used either by the Police or by the Military for the purposs of
queiling these disturbances?

(c) How many persons were killed or wounded, respaaluve!y, M A
result of such shooting?

(d) Has a full report of the situation, or a censored versiop on the
lines of the reports appearing in the Indian Press been sent to the
Becretary of State day after ddy on behalt of the Government of India?

8ir Richard Tottenhan: (4) The staternents were of course inade on the
basis of such informatoin from India as was available at the time when
they were made. R

(b) and (c). It will be vome time before full information ¢n these
subjects can be collected from Provincial Governments, and it may not be
possible to obtain accurste details until the dmturbnnoes are t‘umpletel)
at an end.

(d) The: Government of India have naturally kept the Secmtury of
State fully informed of tha situation.

VisiT 70 GREAT BRITAIN OF THE HONOURABLE THE FINANCE MEMBER AND THE
EcoXoNMIC ADVISER TO THE GOVERNMENT OF INDIA.

47. *Mr. K. 0. Neogy: (s) Wil the Honourable the Finance Member
be pleased to make a statement explaining the mission that toox him
recently to Great Britain and the result achieved thereby, with purti-
cular reference to: -

(i) any alteration in the existing basis of allocation of expenditure
as between His Majesty's Government and the Government
of India in relation to the war expenditure in different thea-.
tres of war and in India,

(ii) further repatriation of sterling,

(iii) the financial aspect of lease-lend supplies to India, and

(iv) the settlement of war accounts between Great Britain and
India?

(b) Have definite decisions been arrived st in regard to any of the
matters comprised within the Honourable Member's tmsmon to Great

‘ Britain, or are they still open to negotiation?

(¢) Was the visit of the Economic Adviger to the Government of India
to Great f3ritain along with*the Honourable Member undertaken as a
deputation specially -in connection with any specific matters appertaining
to the Commerce Department, or was it broadly connected with the .
mission of the Honourable Member himself?

_ (d) Did the Honourable Member and the Economic Adviser jointly
represent the Government of India in their discussions with the autho-

rities in Great Britain regarding the important financial and economic
issues arising out of the war, and such other issues us may arise in post-
war conditiong in the fields of international trade and financial and economio

reconstruction?
(e} Were they fully suthorised by the Government of India to carry on

negotiations in regard to these matters on the basis of any definile scheme
apptoved by the Government of lndu or were their duties mevely explo-

retory in character?
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(f) Was the question of partially utilising the sterling balances of Indis
for the acquisition of investments of the United Kingdom in industrial
projects in India, particularly Railways and other utility concerns, consi-
dered in the course of these discussions?

The Horourable Sir Jeremy Raisman: (a) I regret I am not in a position
to make a statement.

(b) No. The matter iu slill under consideration.

(c) I would invite the Honourable Member's attention to the Press
Note issued by the Comnierce Department on the 14th July, 1042, which
explained the reason for Sir Theodore Gregory’s visit to London.

(d) No.

(e) The duties were exploratory, and there was no authorieation to
commit the Government of India.

(f) There was some general discussion of questions of this wature.

Mr. Jamnadas M. Mehta: When is the Honourable Member likely to be
in a position to inform the I{ouse and the country? !

The Honourable Bir Jeremy Raisman: I cannot say until the Govern-
ment of Indio have themselves had time to go into these matters.

Mr. Jamnadas M. Mehta: Will the Honourasble Member advise the
Government of India to huld a special Session to discuss their provisional
decigions in this matter? '

The Homourable 8ir Jeremy Ralsman: There will in uny case be =
Budget Sessiou and 1 expect thal by that time the decisions will be made
]mown‘to the House.

Mr. Jamnadas M. Mehta: Will it not be foo late in this important
matter where hundreds of crore: of rupees are concerned? |

Tbe Honourable Sir Jeremy Raisman: I cannot say at present whether
it will be appropriate, or whether I should be in a position, to announce
s decisin) at any earlier stage. :

’
Dr. Sir Ziauddin Ahmad: May I ask whether the Governrent intends
to consult this House before finally making up their mind on this question?

The Honourable Sir Jeremy Ralsman: I do not think the questions will
be such as to be suitable for discussion in this House before decisions are
taken.

Dr. Sir Ziauddin Ahmad: These are very important financial questions
and ‘we will have to pay by means of taxes: is it not fair thet the House
should be zonsulted?

The Honourabls Sir Jeremy Ralsman: The House will-in any case be in
a position to discuss and make its comments on the Budget. '
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Mr, Jamnadas M. Mehta: in this important matter before Government
comes to u decisiomn, if somebow our advice is sought earlier, the final
responsibility resta with the Government.

The Honourable Sir Jeremy Raisman: | think the Guvermuent is fully
aware of the different opinicns in India on all the matters which are at
issue.

‘Dr. 8ir Zlauddin Ahmad: When was it expreaaed?

'"The Honourable Sir Jeremy Ralsman: It is being expressed to my
knowledge almost every duy in the newspapers.

Dr. 8ir Ziauddin Ahmad: Is it fair that we should pay without having
any voice in the decision?

The Honourabls 8ir Jeremy Raisman: That is a matter of opinion.

Pandit Lakrhmi Kanta Maitra: Do I take it that the Honourable Mem-
‘ber’s proposil is that after the  Government have taken a decizion on this
aatter, it will be submitted before the House at the nett. Session  for
some sort of ez post facto approval of the House?

The Honourable Sir Jeremy Raisman: It may take some time before
the Govermnient of India reach decisions on this question.

Pandit Lakshmi Kanta Maitra: My point is whether the .[Toucurable
Member is prepared Lo give an undertaking to this House that befors tinal
decisions on this inatter are reached, which may entail heavy commitments
on the part of India, the House should be taken into consultation and given
an cf portunity to express itself?

The Honourable 8ir Jerqray Raisman: I regret I cannot Jive an under-
taking of that kind.

8ir Cowas]i Jehangir: 1)es the Honourable Member's answer mean
that the Housc will consider this question only when they ate discussing
‘the budget provisions?

The Honourable Sir Jeremy Raisman: I think that that will probably
'be the position.

‘Mr. Hooseinbhoy A. Lalljee: May I take it that it is the opinion of
-the' Government not to consult the House before this question is decided?

The Homourable Bir Jsremy Raisman: I have already answered in
«different forms that same question.

Mr. Muhammad Asghar All: May I know if when discussing tlese finan-
cisl questions when the Finunce Member was there, the yuestion of the
ratio was under disewssion?

‘The Hounourable Bir Jeremy Ralmas: I am afraid the ratin question
'lms become obsolete in present days.
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Mr. M. M. Joshi: Moy I ask whether there is to be a Session of the
Assembly in the moath of November as usual? : ‘

The Honourahle Sir Jeremy Raisman: I am not in a positicn Lo say.
I beliove it has been announced that there will not be such a Bession.

8ir Cowasjl Jehangir: May ] remind the Honourable Meniter that as

the Constitution and the constitution of the House stand at present

this Honourable Houee has very little say and very little effective voice in
the provisions of the Ludges, except talking and giving their ndvice or
perhaps going to fhe lobby ineflectively? In those conditions and under
those circumstances, would it nol be advisable for the Honournble Member
to make a statement at any rate, or issue a press communique long before

the Budget, so that the country may be able to consider what he has done

and what the Government of India are proposing to do with regard to the

negotintions he has hud, so that Members may come ready with matured

views? If the Honourable Member means to make a stalement merely

along with the budget statement and if the provisions that he wishes this
House to make will be included in the Budget, the country wiil not have.
sufficicnt time to consider his proposals nor will this Honourable House.

Under these circumstances and considering the present Constitution under
which we are working, would it not be advisable for the Honourable Member
at least to undertake to mahe a statement in good time?

The Honourable 8ir Jeremy Raisman: These aspects of the matter will
certainly receive consideration. But it depends on the nature of the ducisions
whether it is necessary to give my Honourable friend and others any parti-
cular period of time in which to consider them, other than the normal P
perind which is available for all matters relating to the Government's
financial policy. ’ :

Dr. Sir Ziauddin Ahmad: Will the Honourable Member waich over
the privileges of the House so that this Heuse is not reduced to the posi-
tion of Public Accounts Committee doing only post mortem examination?

Mr, President ('hc Honourable Sir Abdur Rahim): The answers to the
next questions of Mr. Neogy will be 1aid on the table as they are in excess
of the quota.

FINANCIAL LIABILITY YOR INDIAN TROOPS EMPLOYED IN THE WaAR IN FAR
EasT aNp BurMa.

148. *Mr. K. 0. Neogy: (a) Will the Honourable the Finance Mamber '
please state whether Indinn revenues had to bear any portion of the cost' ?""w
-entailed by the employment of Indian troops in the recent war in the Far s':m
East and Burma? If so, what is the total amount thereof and on what 1943, -
principle has this been nssessed?

(b) As regards the contemplated campaign for the re-conquest of
Bl,u'tlna;:1 will Indian revenues be expected to bear any portion of the cost
involved?

.

The Homourable 8ir Jeremy Ralsman: No part of the expenditure on
the employment f Indain trocpe in the Far East and Burma is dcbited
to Indian revenues.

;An-m to this wuestion laid on the table, the questioner bawing exhausted his
quota. .
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ALLOCATION OF ExPENDITURE ON AIR Ramp CAMPAIGNS ON BurMa.

t6l. *M:. K. O. Geogy: (a) Will the Honourable the Finance Member
explain to the House the procedure adopted in yespect of the allocation of
expenditure in oonnection with the Air Raid Campaigns on Burma since
the occupation of Burma by the Japanese Forcas?

(b) Will the Honourable Member state the amounts spent separately on
opereticns by (i) Royal Air Force, and (ii) American Air Force, in thefr
raids on Burma, and whether any payments were raceived from the Gov-
ernment of United States of America in respect of these expenses?

The Honourable Sir Jeremy Raisman: (a) It is impossible to compilc.
separately or even to estimaté the expenditure on any single operation of
this description. The allocation of expenditure between India and His
Majesty's Government is done on & much broader basis under the Defence

Expenditure Plan.

(b) For the reason I have just given the information is not available.
As regards the last part of the question, the answer is in the negative.

SHORT NOTICE QUESTIONS AND ANSWERS.

B.ncm-r_s FROM NEw AND ExHANOED TAXES, ETC,
Dr. P. N. Banerjea: Will the Finance Member please state:

(a) the approximate total yield of the new taxes levied and of the
enhanced rates of the old taxes;

(b) the approximate total sum received by the Government of Indis.
as the result of the amendment of the Niemeyer formuls;
and ;

(e) the approximate total amount received from the es_rnings of the
Indian Railways, from the date of commencement of the
War to the 80th June, 1942?

The Honourable Bir Jeremy Raisman: (a) The estimated yield from new
taxation measures has been indicated by me each year in my Budget
Speeches, to which I would invite the Honourable Member's attention.
It would not be poseible, without a totally disproportionate expenditure of
time and labour, to arrange for the compilation of figures giving the actual

~ receipis from these several taxation measures.

(b) It i not possible to give the information asked for since. but for
tha amendment of the Niemeyer Order, the Government's scheme of war
taxation would in some of its aspects have followed a different course from
that which it har actually taken.

(¢) 1 presume that the Honourable Member desires to know the con-
tribution o genersl revenues from the railway surplus. The contribution
is worked out on an annual basis and the relevant figures are Rs. 4'33
crores in 1989-40; Rs. 12°16 crores in 1940-41 and approximately Rs. 20-2
crores for 1941-42. .

4Answer to this question laid on the tabls, the questioner having exbausted his
quota. :
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ExpansioN oF INDIAN CURRENOY.

Dr. P. N Banerjea: Will the Honourable the Finance Member please
state ;

(a) whether any expansion of Indian currency bas taken place since
the commencement of the War; and

(b) if the answer to part (a) above be in the affirmative, the amount
of money received by the Government of India as profit from
this source?

The Honourable Sir Jeremy Raisman: (a) Yes. I assume that the Hon-
.purable Member has in mind the increase in the Reserve Bank of India’s
uote eirculation, '

(b) The amount received by the Government of India as its share of
the surplus profits of the Reserve Bank is shown in Statement VI of the
Financial Secrctary's Explanatory Memorandum on the Budget for 1942-43
(which has been circulated to Honourable Members with the usual budget
_papers), but I would add that this receipt is offset by payment of interest
in 8o far as the expansion has been effected against rupee securities and by
loss of interest in so far as the expansion has been made against Sterling.

Dr. P. N, Banerjea: What is the positioﬁ at the present moment? Can
the Honourable' Member tell us? .

The Hononrable Bir Jeremy Raisman: The position in this respect can
-only be determined at the close of each year.

SurscrIPTIONS To DEFENCE LoaNs.

. Dr. P, N. Banerfea: Will the Honourable the Finance Member picasc
stase the total amount of money received from the flotation of loans since
:the commencement of the war? ’

. The Honourable Sir Jeremy Raisman: The total subscriptions to the
various defsnes loans up to the 12th September, 1942, amount to
Rs. 1,22,01,96,000. Iun this connection, I would draw the Honourable
Membar's attention to the Press Communique on the subject dated the
17th Beptember, 1942, which gives the progress of figures for the: various
-loans. '

CONTRIBUTIONS BY THE BRITISH GOVERNMENT TOWARDS INDIA’S MILITARY
. EXPENDITURE,

Dr. P. N. Banerjea: Will the Honourable the Finance Member state
‘the amounis of contribution made by the British Government during the
‘financial years 1989-40, 1940-41, 1941-42, 1942-43 (from 1st April, 1942,
to the date for which figures are available) towards India’s military expendi-
‘ture : '

(i) In Indis, and _
(ii) Outside India? .

The Homourable Bir Jeremy Ralsman: The following expenditure on
+defence and supply waa brought to hccount in Government of India’s books
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as chargeable to His Majesty’s Government under the Financial Bettle-
mnent :

1939-40 Actual . - . .. . .. Re. 4 crores,
1940-41 Actual . .. . . .. Ra. 83 crores.
1941.43 (Revised m; . e .. . ks, 188 crores.
1942.43 (Budget) .. . Rs. 387 crores.

In addition as ment.mned in my lallt budget speech His Majesty s Uov-
ernmant haive undertaken to supply to India without charge a lurge quantity
of aeroplanes, vehicles, guns and other equipment nqulred in connection.
with tha expunsion >f India's Navy, Air Force and Army. The total value
of such free supplies already made or expected to be received by the end
of 104348 wa, estimated at Rs. 60 crores when the budget wus frumed.
No later estimatc has beeh made.

Dr. P. N. Banerjea: What proportion of thig expenditure hus been incur-
red in India and what proportion outside India, approximately”

The Homourable Sir Jeremy Raisman: As ] have pointed out, the:
figures 1 gave relate to expenditure brought to account in the Government
of India’s book:, and by that is meant éxpenditure incurred in TIndin.

COMPLAINTS AGAINST THE WORKING oF THE Foop CoNTuoL.

De, P. N. Bansrjea: Will the Honouruble Member for Commerce
please state:

(a) whether Covernment are aware of the great inconvenience which
is being felt by the people in different parts of the ecountry
on sccount of the manner in which food eontrol is practised;
and

(b) whethe: Government propose to conmdpr the desirability of taking
steps to remove this grievance?

The Honourable Mr. N. R. Sarker: (8) Yes. The Government of India
have received many general eomplaints of this nature. The difficulties
experienced were not all due to the defective working of the Price Control
Machinesy but to numerous other factors, such as panicky or speculative
hoarding of stocks, inability of some Provincial Governments to vet up-
adeqnate mgalusahou lack of adequate transport tacllltles and #o on.

(b'l The d:fﬁcullws stated above were thcroughlv discussed at the recent
Price Control Conference and the matter is now under active considerution
of the Government. Their decision in tho matter will be announced.
shortly. *

Dr. Sir Zianddin Abmad: Is it not a fact that the control of prices.
withoat control of the stock and compelling people to sell  compulsorly
doz2s more harm than good.

The Honourahle Mr. N. R. ﬁuker: Sorry, 1 have not followed the-
queation. '

Dr. 8ir Zianddm ARmad: ] ask whether the control of prlcee without
previously controlling the mrtme stock does any good? Is it more injurious.
or useful
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. The Honourable Mr. N. R. Sarker: 1 cannot give any categorical answer
to that question.

Dr. 8ir Ziauddin Abmad: Is it not a fact that the control of price of
wbent hay failed on account of the fact that people began to hoard and did
not bring ‘the grain to the market ? ' '

The Honourable Mr. N. R. Sarker: That is not the only reason.
Dr. 8ir Ziauddin Ahmad: Is it not the main factor ?

The Honourable Mr. N. R. Sarker: That is a question of opinion.

8ir 8yed Raza Ali: Do Government propose to requisition stocks com-
pulsorily s that the Erice control may keep pace with the market rate,
namel:, the rate at which the grain is actually sold ?

 The Honourable Mr. N. R. Sarker: Up to the present that matter is
still with th. Provincial Governments, but now the whole question is nnder
the consideration of the Government of India and they will deeide tnat
iBgue,

Maulana Zafar Ali Khan:Is it not a fact that since the cotnmencement
of th: control of prices the prices of commodities have actually risen?

The Honourable Mr. N. R. Sarker: Yes, in the case of some commedi-
ties they have rigen.

Mauluna Zafar Ali Khan: And Government cannot do anything?

Sardar Sant 8ingh: May J ask the Honourable Member if he is aware
that the control of wheat ana wheat flour has not effectively checked the
making of profits on maida and sooji, which are the products of wheat, and,
a8 a result maida and soojj of inferior qualities are being sold at very high
prices ?

“The Honourable Mr. N. R. Sarker: 1 know that and steps are
being takea to prevent it.

Dr. Bir Ziauddin Ahmad: The Honourable Member said that there-
were other factors which decided the eontrol of markets. What are those
other factors plense ?

The Hcnourable Mr. N. R. Sarker: As I said, the lack ,of adequate-
trangp~rt facilities, and Provincial Governments' inability to organise the-
price control machinery eftectively.

. Dr. Bir Ziauddin Abhmad: In view of the fact that the Honourable:
Member ha: already replied to the points ruised in my short notice ques-
tion in his answer to starred question No. 47, T do not ask the question.
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ALLEGED REFUBAL BY THE AUTHORITIES oF THE IrRwIN HospiTan, DeLHI,
T0 GIVE BLOOD TRANSFUBION TO A PERSON WOUNDED IN RECENT RIOTING.

8ir F. E. James: Will the Honourable Member for Education, Health
‘and Lands be pleased to state whether there is any foundation for the
allegation made in the Legislative Assembly by an Honourable Mewmnber—I
think it is Mr. Neogy—that the authorities of the Irwin Hospital r=fused
to give a blood transfusion to a person suffering from wounds sustained in
the recent rioting in Delhi on the ground that he was a rebel?

Mr. J. D. Tyson: Government have been entirely unable-to trace any
such incident. None of the doctors concerned with the transfusion gservice
at the Irwin Hospital is able to recall any occurrence which could possibly
have formed/the basis of this extraordinary story. During the period of the
disorders no facilities for blood transfusion were refused. On the contrary,
blood transfusions were given by the Superintendent of the Hospital to
members of the public said to have been injured in the rioting.

Pandit Lakshmi Kants Maitra: Will the Honourable Member tell the
House if his Department is prepared to hold & judicial enquiry into this
question with a promise of immunity? '

Mr. J. D. Tyson: I am not prepared to hold a judicial enquiry. The
position is that on the 16th September, an Honourable Member in this
House miade a very general allegation in the form of a question. He said,
“Ig it & fact that in the Irwin Hospital blood transfusion was refused to
such patients (in the plural) on the ground that they were rebels®” We
have done our best to trace the origin of this allegation and we huve been
unable to find any basis for this. There is no question therefore of a judi-
cial enquiry. There is no specific allegation before ue.

Sir ¥. E. James: Will the Honourable Member take steps to see that
the reul facts as now disclosed by him will receive the same publicity
through the press as the original sllegation?

Mr. J. D. Tyson: I have no control -over what the press will do, but 1
have answered the guestion on the floor of the House. I hope they will
give the same publicity.

Mr. K. O, Neogy: As the matter refers to me, I should like to enquire
‘a8 to whether the Government ever enquired from the Honourable Member
of the Executive Council whose name I have given to the Honourabie the
Leader of the House and who also heard the very same uallegation,—
whether the Government have enquired from him as to the sources of his
information?

The Honourable Mr. M. 8. Aney: The Honourable Member has referred
‘to rue. The other day, after the debate was over, I asked the Hounourable
Member whether he would give the name of the Honourable Member who
‘wag supposed to have knowledge of this fact. The allegation as we
understood it was that this fact was within the knowledge of an Honourable
Member and that he’ was present. That was our understanding
{Interruption by Mr. K. C. Neogy.) I am telling the House how we under-
stood it, but you made it clear to me later. He only wanted to say that
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one of the Members present here had knowledge of the fact, and he gave
me his name. I did not communicate that name of the Honourable Mem-
ber to the Secretary of the Department because I did not know that
another question’ was going to be tabled by somebody.and an answer was
going to be given. Otherwise I would have mentioned the name to the
Secretary. .

Sir ¥. E. James: May I ask the Honourable the Seccretary of the De-
partment whether there are any instructions, standing or otherwise, under
which the authorities of the Hospital make any differentiation in the giving
of blood transfusions in respect of persons who might suffer injuries as a
result of civil commotion?

Mr. J. D, Tyson: No, Sir. There are no instructions which would pre-
vent the utilisation of blood collected in the Irwin Hospital for persons who
have suffered injuries in civil disorders. On the confrary, the Superinten-
12 Noox dent’s policy is to collect blood for the general purposes of the

*  hospital ag he regards the maintenance of facilities for blood
transfusion as the proper function of any upto date hospitul: and
he bas appealed to persons to give their blood to the horpital for the purpose
of serving the needs of the people of Delhi without any reservation that it
should 'be for A. R. P. casualties or any other kind of casuslties. There
was therefore no reason why blood should be refused in circumstances such
as have given rise to this question,

_ Sir F. K, James: Is my Honourable friend aware that during these
-disturbances surgeons of the Irwin Hospital, both Indian and European,
were working at a stretch for 14 hours in alleviating the sufferings of those
who were wounded ? '

Mr. President (The Honourable Sir Abdur Rahim): That hprdly arises.
‘The matter has been sufficiently discussed.
-

PAYMENT OF DEARNESS ALLOWANCE TO NON-GOVERNMENT EMPLOYEES AND
' WORKMEN.

Mr. K. 0. Neogy: (on behsalf of Sir- Abdul Halim (}Ihuznnvi): Will the
Honourable Member for Labour be pleased to state:

() Whether the Government of India has apportioned a certain
amount of money for payment of whole or part of any dear-
ness allowance to workers in factories or other industrial con-
cerns;

{b) whether the Government of Indiu has under congideration the
payment in whole or part of any dearness allowance to em-
ployees and labour who are not employed by the Government
directly snd if they have, what is the rature and description
of those who employ such’ labour?

The Honourable Dr. B. R. Ambedkar: (a) No.

(b) Government do not pay or propose to pay dearness allowance as
such cither wholly or in part to employees other than their own.
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TransporT FACILITIES For BELIEVING THE GRAVE Foop Grains Spreation
oNX THE MaLanar CoAsT.

Mr. H. A. Sathar H. Essak Sait: Will the Honourable Member for Com-
merce be pleased to state:

(a) whether he is aware of the grave situation on the Malabar Cosst
with regard to food grains:

{b) whether Liz i3 aware that before the war Malubar depended
largely on Burma for its staple food grains, e.g, Yite;

(¢) whether the present stock of rice in that district is very small;

{d) what steps Government are taking to remedy this state of affairs;
’ and

‘(e) in view of the possibility of further curtailment of facilities for
transport, is.be prepared to consider the taking of special
measures to rush supplies immediately to the West Coast?

The Honourable Mr. N. R. S8arker: (a), (c) and (d). According to the
latest information received, the Madras Government are fully alive to the
rice situation in all parts of the Province including the West Coast. The
infoninatior regarding the surpluses and deficits of any districts is not avail-
-able to the Government of India. They are trying to meet the food situa-
tion as best as they can.

(b) Yes.

(e) All possible consideration will be given to any request that may be
made by the Government of Madras for special arrangements in this
connection. '

Mr. Mubammad Nauman: The Government of Madras, the Honourable
Member said, is fully alive to the situation but they have not conveyed the
full report to the Central Government as to what the stock is. We wanted
‘to know whether the Government of India have any information not as to-
the stock they have on the Malabar side.

The Honourable Mr. N. R. S8arker: I have no infcrination. We discuss.
ed the present situation last week with the representative of the Madras
Government and he said that the Madras Government will be able to meet
the situation. ’

Mr. H. A. Sathar H, Essak Sait: Is the Honourable Membecr satisfied
that so far as the transport facilities are concerned there will be sufficient
nuinber of wagons available for the Madras Government?

The Honourable Mr. N. R, Sarker: We¢ shall try for it as much as
possible. !

Dr, 8ir Ziapddin Ahmad: The Madres Government said that they would:
meet the situation themsclves, '

The Honourable Mr. N. R. Sarker: That is what they stated. As s
matter of fuct, they are meeting it.
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Mr. H. A. Sathar H. Essak Salt: 1'was wanting to kmow whether th
wagons would be supplied. whether we could get priority? -

The Honourable Mr. N. R. Barker: That is for the Honc;umble Mermber
in charge of War Transport to say. '

Mr. H. A. Sathar H. Essak 8alt: 8o {fax as the question of priorities -
are concerned, will the Government of India be able to supply as many .
wagons a5 the Madras Government may regiure?

The Honourable Mr. ¥. R. Saxkar: That I cannot say.

MOTION FOR ADJOURNMENT

ALLEGED MALTREATMENT 7o MR. aNp MRrs. 5. N, JAuHAR BY THE DELAI:
Porice.

Mr, Prosident (The Honourable Sir Abdur Rahim): I have received
notice of a motion for the adjournment of the bLusiness of the House,
signed by two Members, Sardar Sant Singh and Mr. Govind V. Deshmukh.
1 do not know what is the object of two Members signing it but if it means
that both of them have a right or any of them to make a speech at this
stage, that is not allowed. The notice runs to this effeet:

“We beg to ask the leave of the House to make a motion that the business of
the Assembly be adjourned to discuss s definite matter of urgent public importaice,
namely, the merciless beating given to Mr, 8. N. Jauhar, a leading businessman of .
Delhi, after his arrest on Friday afternoon, the 18th September, 1842, hy 25 armed
policemer. 1ad in the presence of a Magistrate outside his office 1n Connaught Circus

and also assault made on his driver who came to save his master from the beating and
the draggine away of Mrs. Jauhar who tried similarly to save her husband from

unlawful and unjustifiable beating.”

Will the¢ Honourable Member tell me on what charge this gentleran
was arrested, if any. Why was he beaten and what has happened to him?
Ie he in hospital?

Sardar Sant Singh (West Punjab: Sikh): 1 hold heforc me the state-
ments of eye-witnesses . . . . |

Mr. President (The Honourable Sir Abdur Rahim): I do not want the -
statements of sye-witnesses. 1 want to know the facts.

Sardar Sant Singh: I do not know what was the charge against him.
He was arrested two or three miles away from Delhi, at a station. He was
hrought from that place by the Police. The officer in charge of the party
was Rai Sahib Lal Gopal, who is a high police official . . . .

Mr. President (The Honourable Sir Abdur Rabim): Was there any
charge against him?

Sardar Sant Singh: I do not know what the charge was. He was
brought to his office in Connaught Place. He was given ten minutes to sec
‘his wifs and ten minutes to see his subordinates in his office. Before he
could enter his office, he was waylaid by one Sitaram, & C. I. D, official :
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[Sardar Sant Singh.] \
who began to beat him and then the public gsbhereci there and they pro-
tested. . There were 25 policemen with them and they all joined in beating
him. , Beating was given to the driver who tried to save his master. Then
his wife came and she was dragged away forcibly. After that, those 25
rolicemen began to beat him indiscriminately. Then one Sikh gentleman,
a local pleader, came and he protested against this lawlessness and he was
also arrested and taken away. I have got here the statement of*one Attar
Singh and also two other witnesses. The beating was given without any
provocation whatever. I am not concerned with the offence. I am protest-
ing against the treatment meted out to him after the arrest. My point is
that the police had absolutely no right to beat a person after they had
arrested him.

Mr, President (The Honourable Sir Abdur Rahim): Can the Honourable
Member on behalf of Government give any information about this matter?

8ir Richard Tottenham (Home Secretary): Sir, I object to this motion
op two grounds. In the first place, if the allegations made were true, the
individual concerned, Mr. Jauhar, clearly has a legal remedy and Lis pro-
per ccurse would be to go to the ecourt. In the second place, it is only
fair that the House should know that two charges of resistance to lawful
suthority and escape from lawful custody have been lodged against
Mr. Jauhar and a number of other people by the police.

Mr, President (The Honourable 8ir Abdur Rahim): Are there cases
pending before any Magistrate?

8ir Richard Tottenham: The cases have not yet been put before the
Court but they are likely to be put before the Court. The first incident
took place at Mehrauli when the attempt was successful. There were two
- police officers and they were both injured. The second attempt took place
at Connaught Circus and a third police officer was also injured on that
- pccasion. '

Mr. President (The Honourable Sir Abdur Rahim): Attempt to do
what?

Sir Richard Tottenham: After he had been arrested, he attempted to
-escape out of the car in which he was being taken to the polics station.
" Then a scuffle took place, in the course of which he received certain injuries
and the police also received injuries. [hese two reports have been lodged
by the police in the respective police stations and I understand that the

cases will probably go into Court very shortly.

Mr. President (The Honourable Sir Abdur Rahim): Has Mr. Jauhar
- also lodged any complaint?

8ir Richard Tottenham: I am not aware of that. But I submit that in
these circumstances, the trial would undoubtedly be prejudiced if the mat-
ter were discussed on the floor of the House.

Sardar Sant Singh: May I reply to the points raised by the Honourabla
"Member? The first point . , , . po '
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MOTION POR ADJOURNMENT sy

Mr. President (The Honourable Bir Abdur Rakim): I simply asked him
what the facts are and mo reply is needed. The motion is clearly out of
order. Whatever may have taken place, the person concerned has a legal
remedy, and if there has been any assault on the police by him or by his
friends, the police have also their remedy. .Surely, this is not s matter:
which can be-usefully debated in the Assembly.

ELECTTON OF A MEMBER TO THE ADVISORY COMMITTEE FOR:
THE UTILIZATIO¥ BRANCH OF THE GEOLOGICAL SURVEY
OF INDIA—contd. ‘

Mr. President (The Honourable Sir Abdur Rahim): Further considera-
tion of the motion moved by the Honourable Dr. Ambedkar on Monday,
the 14th September. Dr. Ambedkar had then stated that this motion

.might stand over so that he might be able to give some information.

~ The Honourable Dr. B, R. Ambedkar (Labour Member): May I know,
8ir, how you propose to deal with the amendments? Perhaps it would be:
better if the amendinents are moved so that I may-deal with the motion-
and the amendments also. ’

Mr. President (The Honourable Sir Abdur Rahim): T think the Honour-
able Members who wish to move their amendments may formally move
thein now. Then, the motion and the amendments will be for discussion
before the House.

Mr. H. A. Sathar H. Essak Bait (West Coast and Nilgiris: Muhammad-
an): 8ir, I beg fo move:

. "That in the motion for the words ‘one representative’ the words ‘four representa-
tives' be substituted.”

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

. "“That in the motion for the words ‘one representative’ the words ‘‘four representa-
tives' be substituted.”

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muham-
madan Rural): 8ir, T beg to move;

‘'That in the motion for the words ‘ome representative’ the words ‘three resenta-
tives' be substituted.” rop

III:". President (The Honourable Sir Abdur Rahim): Amendment
moved :

* That in the motion for the words ¢ one representative ' the words ¢ three represen:
tatives ' be substituted.” .

The Honourable Dr. B. R. Ambedkar: Sir, the motion and the
amendments raise two questions. Last time when I moved the motion,
my Honourable friend, Mr. Neogy, asked for some information to be
given to the House with regard to the constitution of the Utilisation
Branch of the Geological Survey of India. As the House will remember,
on the very next day the Honourable Mr. Neogy had tabled a question
with regard te the very same question. In the course of my reply, I gave
some infnmmtion‘ with regard to the Utilisation Branch and I do not
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know whether my Honourable friend and the rest of the Members of this
Hou » desire any more information with regard to this Branch. But I
see that there is probably some information which it. was not possible for
me to give to the House by Yeason of the fact that it could not be -put

+ either as answer to the main question or because of the peculiar nature
of the supplementary questions that were asked on that day. I propose
to giv.: to the House some information now which I was not able tr
convey tu it the other day.

The first thing that T wish to refer from the point of view of informa.
tion is the duties of the Utilisation Branch which, I think, I did not
mention that day. I should like to inform the House that according ta
the constitution of the Utilisation Branch, it will have three main duties.
Firstly, to carry out the necessary field work for proving mineral deposits;
sacondly to initiate, where necessary, preliminary mining operations;
and, thirdly, conduct experimental work as may be necessary to solve
preblems in ore dressing and smelting and other problems of production
that may be capable of solution by the utilisation of India’s minerals.
"Thos: are the duties of the Utilisation Branch.

Then, with regard to the programme of wurk of the Utilisation Branch,
I would like tc inform the House that at present it falls under six heads:
(1) re-opening of the lead and zine mines of Zawar in Udaipur State in
Mewur; (2) development of Rajputana mica mines; (3) working of
sulphur deposits, in Baluchistan; (4) operations on wolfram in Bengal and
the Central Provinces; (5) examination of certain deposits in Bihar; and
(6) search for certain minerals, stones and salts and other related
substences.

The third question on which my Honourable friend, Mr. Neogy,
wanted inforination was the relutionship in which the Utilisation Branch
stands to the Board of Scientific and Industrial Research. Now, Sir, the
position is this. The Board of Scientific and Industrial Research deals
with three things, namely, inventions, heavy chemicals and naturally
oceurring salte. The Utilisation Braneh deals with the discovery of
minerals and proving them. Obviously, their functions are different.
At the same time, there is a certain amount of inter-relationship, between
the Board of Scientific and Industrial RBesearch and the Utilisation
Branch, and the inter-relation has been brought about in this way. Dr.
Fox, who is in charge of the Geological Survey of India, is the Chairmau
of the Committee on heavy chemicals which is working under the Board
of Bcientitic and Industrial Research. On the other hand, the Director ot
8cientific and Industrial Research is a Member of the Advisory Committee
to ihe Ultiiisation Branch of the Geological Survey, and, secondly, by-this
arrargement, the House will see that exchange between the two Depart-

.- ments hay beer. arranged.

Thare were two other questions to which my Honourable friend
referral. They were by way of criticism of Government's actions. He
statcd thay there was a neglect of India’s mineral resources and, secondly,
he suggest+d that the Utilisation Branch was started more for the purposo

- of providing occupation for evacuees from Burma. Now, Sir, with regard
to the first question, I say I regret as much as my Honourable friend does
that the question of the development of India’s mineral resources was
not tak-n in hand earlier than it was done. But I think my Honourablo
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friend realises that there were three principal difficulties in the way of
India's uudertaking a project such as the one we have now undertaken,
namely, the establishment of the Utilisation Branch. It is to be admitted
that up {u the present time the Geological Burvey of India had not
quulified official mining personnel. Unfortunately, the Indian Geological
Survey cf India followed the functions which the Geological Survey in
Engiand had followed, namely, to act merely as an inspectorate of mines
ruther then as a technical body of experts who were engaged in developing
tho minerel resources of India. Secondly, there is a certain amount of
shyness in the minersl exploitation due to the risks involved in opening
up rrineral deposits. There was a general belief prevalent in Indis,
probaviy due to long disuse of mining operations in the country, that India
was not well-endowed with minerals other than those which were suitable
for export, such as manganese and mica. What I would submit to the
House ard to my Honvurable friend is that while we ‘may regret that wo
have pot tackled the business much euarlier than we have done, whether
it is not & case where one ought to say that better late than never.

With regard to the question of the employment of Burmese evacuees,
1 would like to point out to my Honourable friend as well as to the House
that in this matter, we really bud no choice. As I told my Honourable
friend we have been suffering .from lack of official mining personnel.
Burma wus the only place where mining, such as, for instance, of lead
and zine, was carried on on an extensive scale. Burma is the only place
whoire mining engineers were trained. Consequently rather than saying
that we have opened this branch to give employment to Burmese evacuees
I think the correct interpretation would be to say that it is because we
were able to use the services of the Burmese evacuees that we have been
able to undertake this project. which I have no doubt 18 going to be not
merely an item in India's war effort, but is going to be one of the greatest
things for the future of India.

v 8ir, turning to the question of the amendments, one thing I would
like to say. 1 am really very glad that these amendments have been
made. I can now say that  the account which I have given of ‘the
Utilisation Branch is so convincing that those who came to scoft have
remained to pray. But the temple is a very small one and although 1
welcome the enthusiasm of the worshippers, I cannot allow this small
temple to be so overcrowded as to leave no breathing space. I am sorry
I cannot accept the amendments. '

8ir 8Byed Raza Ali (Cities of the United Provinces: Muhammadan
Urban): Would you refuse them entry into the temple even.

The Homourable Dr. B. R. Ambedkar: I am sorry I have to oppose .
these amendments. 1 will tell the House exactly the reasons which have
dictated this policy. I would like to draw the attention of the Honourable
Members who have moved these asmendments to belr in mind that this
Committee is not an Executive Committee. It is not & Committee which
can take decisions and, therefore, anything that is done in this Committee
ie not going to commit this House one way or the other. It is purely an
Advisory Committee. The second thing which in my judgment presents s
stronger reason than the first arises out of the object of the Committee.
The cbjeet of the Committee is to bring together experts of the repre-
sontatives of trade and industry together. That is the primary object of
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‘this Committee. I would like to- draw the attention of Honourable
Members to the composition which has been devised for this particular
Committee in order that this principal object may be achieved. Sir, there
are altogether 16 Members on this Committee as planned for the present.
The House will see that what has been done is to put five experts on the
Committee and to put five representatives of trade and industry along
with them. First of all, there is the Director of Geological Survey, the
Dircctor of the Board of Scientific and Industrial liesearch, one repre-
sentative of the Mining and Metallurgical Institute, one xepresentative of
the Indian Mining Association and representative of the Indisn Mining
Federation. They constitute a body of experts who will sit on this Com-
mittea. Then, as representatives of trade and industry, we have given
two seats to the Federation of Indian Chambers of Commerce. We have
given two seats to steel industry and we have the Secretary of the Com-
merce Department to represent the Commerce Department on this Com-
wittee. From this the House will see that the object of the Committee is
really to bring experts who will tell the industrialists and the representa-
tives of the trade, what minerals they are in a position to prove and repre-
sentatives of trade and industry will tell the experts how they could ba
cormicercially exploited.

Now, Sir, if the House bears in mind that this is the principal object
of this Committee, there is really not much scope left for the inclusion
of what I might call general opinion in the country.

Dr. P. N. Banerjea (Csalcutta Suburbs: Non-Muhammadan Urban):
Ropresentatives of the general public.

The Honourable Dr. B. R. Ambedkar: Yes, representatives of the
general public. The next argument to which I wish to refer is the fact
that the Committee is already & large Committee. As planned now, thera
are 14 Members on it. If I accept the amendment which demands four, /
then the Committee will consist of 18 and I must take into consideration
the fact that if I allow four Members of this House, the Upper House will
demand at least three. That means that the Committee will consist of
21 Members which I have no doubt the House will agree will be too’
unwieldy for doing the business which it will be called upon to undertake.

The next point to which I ghould like to draw the attention of the
"Housce is this: that the constitution of the Committee already provides
for the nomination of four Members by the Labour Member and without
committing myself to any particular line of using: this power of nomina-
tion, I think it is perfectly possible that one Member of the House may
find & place on it through nomination. Therefore, Sir, having regard to
the considerations which I have placed before the House, I am sorry to
say that I cannot accept these amendments.

Pandit Lakshmi Kanta Maitra: Sir, I have carefully Tollowed what
has f_allen from my Honourable friend, Dr. Ambedkar. 8ir," the main
function which the Utilisation Branch of Geological Survey is expected to
discharge is that it will, in the first place, carry out a sort of field work
and in the second place, initiate preliminary mining operations. Bir,
I was told the other day that this Utilisation Branch had been functioning
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for some time already. We did not get any information from the Honour-
able Member as to the progress this Branch had so far made. The vital
objection, in my opinion, to this Committee being under the Departyment
of the Honourable the Mover of this motion is that th 8" subject should not
be in the Portfolio of Labour. The Board of Scient.fic Research was
brought into being about a couple of years ago and it has been rendering
asdmirable service. This Board should have-direct and .ntimate relation-
ship with this Committee which, for the present at least, is an exploratary
body

Dr. Ambedkar has pointed out that the liaison that will be kept
between the Department of Commerce and the Ut.lization Branch through
Dr. Fox . . ...

The Honourable Dr. B. R. Ambedkar: Dr. Fox, who is the Director
of Geological Survey, is a member of the Chemicals Commuttee.

Pandit Lakshmi Eanta Maitra: Yes. But I am not sure, Sir, if that
by itself will ensure that measure of contact and-co-operation with the
Beientific Board as is desirable in the best inteiests which my Honourable
friend has in view. The mercantile op.nion of the country should have
free scope for association with it through the Commerce D.partment,
which deals specifically with the commercial and industrial matters of
th.s country. This is a matter relating to the development of mineral
wealth, leading eventually to the industrial develojment of this co: nt-y,
and, as such, it seems only reasonable that this should be placed under the
Depurtment of the Honourable the Commerce Member so that a greater
correlation of activity between the Board of Scientific Research and the
Utilization Branch of the Geolog.cal Survey may be secured effectively.

Another point on which I-should like to have u clear assurance from
mny Honourable friend, Dr. Ambedkar, is this. Is he in a posit.on to tell
us in this House that, after the field work is done and after the exploratory
work is finished, when the Utilization Branch recomumends that certuin
metals  or  muneral Bubstances muay be commercally mined—and by
‘commercially mined’ 1 mean that they may be mined so successtully as
to stund cownpet.tion in the market—Indians will get the benefit out of i%?
Is he prepared to give us an assurance that-the money that will be spent
on thig Utilization Branch of the Geological Survey will eventually lead
to the fostering of Indian enterprise in the development of .nineral in-
dustry, and not to nvestmunt of British capital as hag been our un-
fortunate experience in the past? We have now Mr. Cowen of Mawchi
mines, Burma, who is in charge of exploring these Ind'an mines, and we
have a natural apprehension that, when exploratory work is done, British
capiial.sts will be given the benefit and will be given the prvileges of
monopoly to carry on the mineral development in this country. What
would be the position of Indians? In what way would they be able to
have an effective voice in the final utilization ? ' .

I also want to know whether prospecting licenc-s for mining = metals
and mineral substances would be given to the Indian business peoplo—
Indian commercial community. Unless a ciear assurance is fortheoining
that Indians would be given every oppertunity to invst their money in
this business—the development of mineral resources of my country—I do
not think I can be enthusiastic about the composition of the Committae

-’
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or the objects which this Committee has in view. We do not want that
in the name of effective prosecution of the war, development of the mineral
resources of my country should go to the hands of foreigners. Let this be
very clearly understood. We want an assurance to the effect that if the
Utilization Branch of the Geological Survey Department ultimately
decides that certain types of minerals can be developed in this country
profitably, preference should, in the first instance, be given to Indian

companies to work and develop them.

The House will do well to bear in mind that the initial grant to this
Branch has been on a very liberal scale—I think it is over twelve lakhs
of rupees, and the House will remember that for the Board of Scientific
and Industrial Research this House only voted ten lakhs. . . .

Mr. President (The Honourable Sir Abdur Rahim): I do not know what
the Honourable Member is driving at. The question now is whether
this Board should exist or not. It is already there. The Honourable
Member cannot bring in all sorts of subjects in relation to the question
before the House. =~

Pandit Lakshmi Kanta Maitra: I was simply pointing out to the
House, Sir, that the interests of the Indian Comiercial Community should
not be prejudiced. . . .

Mr. President (The Honourable Sir Abdur Rahim): That question does
not arise.

Pandit Lakshmi Kanta Maitra: I will now come directly to the ques-
tion of nominating Members to this Committee from this House. My
Honourable friend. Dr. Ambedkar, proposes to impose that ban on temple
entry. . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member need not go into that.

Pandit Lakshmi Kanta Maitra: The Honourable Member has used that
very expression, Bir,

However, I want that in place of one Member three Members should
be put in so that all Parties in the House may address themselves
geriously to the question, and the problems that may crop up from time
to time may engage the serious attention of this House. When the Gov-
ernment of India have made -an initial grant of over twelve lakhs of
rupees, we want adequate representation on the Advisory Committee which
is going to be set up and I want to see that the Committee is not still-
born. 1, therefore, suggest that the Honourable Member should see to
it that three Members of this House are associated with this Committee;
and if he does that, I do not think his Committee would be handicapped
in any way in carrying out the purposes which it has in view. If sixteen
members can function in s committee, I do not see any reason why with
three more, nineteen members cannot function, unless the Honourable
Member does not want more people. Sir, I move.
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Mr. President (The Honourable Sir Abdur Rahim): - The Honourable
Member has already moved it.

Mr. H. A. Sathar H. Essak Sait: Sir, I will not detain the House at
any great length over my amendment. I will just explain why I am not
satisfied with my friend’s amendment asking for three and why I want
four members in 4he Committee. My friend has stated that this is an
advisory cominittee and not an executive committee. I think that is all
the more reason why the committee should be a bigger ocuve rother than
a smaller one. That is my reaction to my friend's statement. I think
that if the House is to have a proper share in the consideration of these
matters, all the Parties now functioning in the House should he represent-
ed and that is why I say four instead of three.

Mr, Muhammad Nauman (Patna and Chota Nagpur cum Orissa:
Muhammadan): Sir, I have no desire to discuss this simple point at very
great length. . . . )

Mr. President (The Honourable Sir Abdur Rahim'): There is only one
simple question in it.

Mr. Muhammad Nauman: I only want to impress upon the House
that the Honourable Member's objection to increasing the number on the
Advigsory Committee has not impressed anybody; and as has been ex-
plained, it is very necessary that when we are a party to the expendi-
ture on that committee, this House which is voting the amount chould
have a better representation than others. I do not say that the represen-
tation of experts or commercial interests should not have been what it
is, but I do not see why the representation of this House should be any
less than that of commercial representatives. In these times when
expansion of the Executive Council has been going on, probably the
Honourable Member should .not have refused this House this particuiar
expansion in the Committee. If the Executive Council can be expanded
from seven to thirteen, there is every reason for claiming four instead
of one as proposed on this Committee. 1 hope the Government will
think over the matter once again and satisfy the House by showing them
this little courtesy in this very small matter,

Mr, Hooseinthoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): Sir, I rise to support the amendment. I think it is but fair that
this House should have sufficient representation on such committees
formed by the Government who have to look to this House constitution-
ally for guidance. In fact, we will be paying the taxpayer's money, for
which we ghould be responsible—entirely responsible. I fee] that the
Honourable Members on the Treasury Benches ought to know that so
long as they can have Members to serve on committees from this House,
they ought to give them a chance—not only a chance but it will be doing
bare justice to the public who have selected them. If the people’s: voice
or their selection does carry any weight with my Honourable friends
here, then I think the first thing they should do should be to select and
invite Members of this House. Unfortunately, the practice has arisen
when we see that the Commerce Department and the Education Depart-
ment seem to look to somebody else. Of course, they are eminent
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experts sometimnes. But in these various committees that have been
spponted—L’rice Control Conference, this conference and that ¢ommittee
—-they have made it a point to boycott this House. Why is that so?
Why are they fighting shy of the people s representatives? You have
no right to do so. If you are really working for the rights of the jeople
you huve to choose among them a.so. Surely, there are eminent persons
here: we have given you Members to sit on those Benches . .

The Honourable Mr. N, R. Barker (Commerce Meﬁsber): Not for
Geological Survey !

Mr, Hooseinbhoy A. Lalljee: Do you not think that there are people
here who can serve on those Committees? Do you deny that in your
own Commerce Department Advisory Committees there are people in
this House who know much more?

An Honourable Member: This motion has nothing to do with that.

Mr., Hooseinbaoy A. Lalljee: I do appeal to the Treasury Benches to
realise that it is no use trving to insult the peope; they are provoking
the people and they are not taking due care and attention to have the
representation of this House. .

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muham-
madan Rural): Bir, this amendment inust be accepted, I submit,

ooooo

An Honourable Member: Which amendment—three or four Members?

Mr, Jamnadas M. Mehta: Even four is desirable as T ghall point out,
although 1 know ‘that if the Japanese come_there will be no Geological
Survey, and if peace comes the world’s materials wiil be divided equally
between all races. Therefore, this question isa somewhat aralemic for
the future; but in the present, so long as nationa’ist sentiment remains
I must support this amendment. The Utilisation Branch has stolen a
march over this House in one verv imnortant respect which I must
bring to its notice; there is an article called mica. This mica, accord-
ing to the information I have got, is the most strategic and key material
for the purposes of war. It ir such an important thine that in the wat
effort, particular’'y in the electricity, neroplane and wireless industries,
mica is ahsolute'y essential. Not onlv is it essential for thrse indus-
tries but in other respects, particularly in the high compression motors,
spark plugs, and other industries there is no substit'we for mira. T¢
is this material of which Irdin has 75 per cent. production: Tndia is
in the position of a monopolist countrv; other countries prolure little—
either the quality or the quantity ~ of mira that India produces; and
strange as it may seem, the Indian unskilled lahour makes the auality
superior—T do not know how it is. bnt that is the information T have
got. Now, in regard to such an article of war and veace which s
essential and for which there is no substitute. what is the Government
doing about its production, disteibntion and sale? What is heing dane?
T dn not want tn en inta the historv. bhut in Rihar and MnrAras where
mica is mostly produced, since the War the Indian industriblist hae ro!
had an opportunity.
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The Honourable Sir Sultan Ahmed (Law Member): It is not correct.

Mr. Jamnadas M. Mehta: I am speaking subject to correction. 1
have never seen a mica mine myself and I can on!y speak on the
information which I have, but I can assure you that that informatiun is
et authoritative  You will find it very difficult to contradict it because
another Member of the same Bengh will contradict you.

Sir Syed Baza Ali: That is not generally done.

Mr. Jamnadas M. Meata: He will have to. I am speaking from
somnething  which. comes from those Benches. Therefore, let not my
friend be in a hurry to contradict me. My information is based on
papers which T can make some of-the other Honourable Members of the
Treasury Benches admit to be based on facts. Therefore, whi'e I have
the greatest respect for my Honourable friend, Sir Sultan Ahmed . . .

The Homourable Sir Sultan Ahmed: May I enquire whether the
statement is that this industry is entirely in the hands of non-Indians?

Mr, Jamnadas M. Mehta: No. Largely, and even now in the later
stages it is much worse, that is what I am going to show today from
the information which I have got. What I want to say is that up to
1939 the sale of mica was according to ordinary channels of trade. But’
since 1940 mica is sold and exported mainly through the Supp'y De-
partment which undertook to col'ect and submit to Washington, on
behalf of the Ministry of Supply, offers of mica to form a Federal stock
pile. Therefore, from that date the Indian mica trader has been
virtually dispossessed from the Industry. In 1941, at the request of the
United States of America Government, the Supply Department nego-
tiated contracts with the Metal Reserve Company of America for the
procurement of 14,000,000 lbs of. . .

Mr. President (The Honourable Sir Abdur Rahim): I think the
Honourable Member is going bieyond the scope of this motion, ‘

Mr. Jamnadas M. Mehta: T am teliing the House that we have got
to be very vigilant. '

Mr, President (The Honourable Sir Abdur Rahim): If that sort of -
speech is to be allowed, then the whole question of industrial develop-
ment of this country can be debated on this motion, and the chair cannot
allow that. This is not the occasion to go into such questions.

Mr. Jamnadas M. Mehta: T shall on'y sum up the points to which I
want to invite Honourable Members’ attention, because this Utilisation

Branch is dealing with mica.

Mr. Pres'dent (The Honourable S8ir Ahdur Rahim): That may be, but
it does nnt mean that you can go into the history of the whole question

of mica industry.



348 LEGISLATIVE ASSEMBLY {21sT Bepr. 1942

Mr, Jamnadas M. Mehta: I shall bring to the notice of the House
some points - so that the House may vote with full knowledge that
four members are not too many. That is my submission, and since you
are pleased to think that the history of the question is not relevant, I
ghall pass on to the main proposals which affect the question very
vitally. What is the present position? The misgion has been estab-
lished. It will purchase all the mica, the price of which will be settied
without any reservation as to what the Indian will get. The wages will

_be settled without any referente to the workers’ needs. The
stock of mica may be exhausted during the war. I - want that this
Ulilisation Branch should pay attention to the following five points.
These points are. One is that they should keep in mind the estimated
reserves of mica in the mines against. which production is being made
and sent abroad so that these mica reserves may not be exhausted.
Secondly, do the Government of India propose to take steps with a view
to the conservation of these resources for future utilisation in India end
for their orderly and profitable marketing? Thirdly, what is the Gov-
ernment’s policy with regard to the sale price of mica; this Mission is
a powerful body and we do not know whom it consists of. So far as I
can see, there is no Indian. It is a joint product of America and the
‘United Kingdomm. I may be wrong, if so, please correct me, but I want
to know who are those people who are going to buy out the whole of
this stock of mica, such a vital element, from this country, at whot
price—I do not know how it is fixed. The man who works is an un-
skilled labourer, he may be exploited for the benefit. . .

Mr. President (The Honourable Sir Abdur Rahim): All those broad
questions do not arise on this motion.

Mr. Jamnadas M. Mehta: T do not want this Committee unless these
points are settled. .

Mr. President (The Honourable Sir Abdur Rahim): Then the Honour-
able Member can oppose the Committee.

Mr. Jamnadas M. Mehta: Yes, and I shall give you the grounds.

Mr. President (The Honourable Sir Abdur Rehim): The Honourable
Member cannot discuss all that on a motion like this. My ruling is
that the Honourable Member cannot. -

Mr. Jamnadas M. Mehta: The only two points. . .

-Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot go into all that.

Mr. Jamnadas M. Mehtd: Since T am not allowed to proceed further
I am not even justified in supporting this motion because I um so
thoroughly ignorant and in the dark about the prospects of my country
in the matter of the mica industry, and so anxious that Indian labour may
be exploited, I shall certainly support this amendment and afterwards
oppose it if I am not allowed to make my submission.

Dr. 8ir Ziauddin Abhmad (United Provinces Southern Divisions:
Mubammadan Kural): There are two points in this, namely, the merits
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of the proposition and the representation of the Legislature on this
Committee. As regards the merits, before the war the whole world was
one unit and every country developed its particular industry for which
it was best fitted. The war has however shown that every country
anust be self-supporting and we must now try our level best to find what
minerals India can produce. We discussed this guestion in very great
detail only two days ago in the SBtanding Finance Committee and I was
satisfied that this particular Department was absolutely necessary in the
interests of India and that also a small Committee was necessary. I
understood from the Honourable Member that it would be a small Com-
mittée of perhaps 8 to 10 experts only and I thought that the representa-
tion of one member from this House was enough, but from the speech he
has delivered the Committee is not so small as I thought it was. For
example, taking the case of the mining associations, there are three, and
each one of thewn has a representative. Why should you not have one
representative for all the mining associations put together? The Federa-
tion of Chumbers has two. Why should it have two, why should it not
be content with one? You have also four nominated members. If there
is only ope representative of the Assembly and if he happens to be
ubsent on the day the Committee meets, the Assembly will go without
any representative ut all on the Committee.

An Honourable Member: Let the question be now put.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That the question be now put.”
The motion was adopted.

The Honourable Dr. B. R. Ambedkar: [ am prepared to take two.
(Iuterruption.) As I said in my speech, 1 said that there were four seats
for nomination.

Dr. P. N. Banerjea: Elected Members will not accept any nomination.

The Homourable Dr. B. R. Ambedkar: The question is about the total
representation that the House should have and not the channels “through
which the representation of the House should be provided. Therefore,
my submission is that I am prepared to have two, and one will be nomi-
nated. There will altogether be three- members.

Mr, President (The Honoursble Sir Abdur Rahim): I take it that the
suggestion of the Honourable Member is accepted.

Several Honourable Members: No, no.

The Honourable Dr. B. R. Ambedkar: Very well, I will agree to three.
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Mr. President (The Honourable Sir Abdur Rahim): I will put the firet
amendment. The question is:

“Thst in the motion for the words ‘one representat.we the words ‘four repmontl-
' be substituted.”

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): Now I will put
the second amendment. The question is:

““That in tne motlon for the words ‘one representative’ the words ‘three representa-
tives' be substituf

The motion was adopted. -

AY

Mr. President (Thc Honourable 8ir Abdur Rahim): The question is:

*That the Assembly do proceed to elect, in such manner as the Honourable the
_President ma) direct, three representatives of the Assembly to serve on the Advisory

mittee consisted by the Government of India to advise on problems connected
with the work of the Utilization Branch n-f the Geological Survey of India.”

Thz motion wus adopted.

Mr. President (The Honourable Sir Abdur Rahim): I may inform Hon-
ourable Meinbers that for the purpose of eleetion of three membors for the
Advisory Committee for the Utilization Branch of the Geological Survey

1s of India the Notice office will be open to receive nominaticns

’ up to 12 o'clock on Tuesday, the 22nd September, and that the

el(ctiun, if neceeeary, will take place on Thursdav, the 24th Septemnber,

The electivn which will be tondueted in accordance with the principle of

propor tional representation by means of the single transferable vote wi'l be

held in the Assistant Secretary 8 Room  between the hours of 1030
AM. and 1 P.M.

THE INDIAN ((OMPANIES (SECOND AMENDMENT) BILL

The Honourable Mr. N. R. Barker (Commerce Member): Sir, T beg to
move :

“That the Bill further to amend the Indian Compamen Act, 1913, be taken into
consideralion.’’

The object of the Bill has been fully stated in the' Statement of Objects
and Reasons appended to the Bill. There is at present no separate com-
preh:nsive legislution for the banking companies. Banking companies, iike
others, are governed by the Companies Act. When in 1936 the Companies
Act was generally anended, opportunity was taken to incorporate certain
special provisions for regulating banking also. In accordance with the
definition laid down ir this section, a banking company means a company
which earries on as ity ‘principal’ business the acceptance of deposit of
money on currcut sccount or otherwise, subject to withdruwal by cheaue,
draft or order notwithstanding that it encages in addition in other forms
of business which are specified in detail in those provisions of the Companies
Act, and it vas ulso settled that the banking companies have to comply
with certain other requirements for the protection of the depositors, namely,
that a banking company shall not employ manacing agents, it must miin-
tain ccrtain cash reserve and submit certain returns, etc. These protec-
tive requirements are to be complied with only by such banking gompanies
as fall within the scope of the definition laid down in aectign 277F, thatis
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companies whose principal business is the acceptance of depos't on cur.ent
accouat are required to comply with the provisions of the section. But if
such business of the company did not constitute its principal bus.ness. even
though it may use as part of its name the word ‘banking’, ‘banker’ or
‘bank’, the conipany was not required to comply with the provisions laid
down in the Act. ' '

It was brought tc the notice of the Central Government that a large
number of smaller institutions styled themselves as banks and were currying
on banking business while successfully evading comnpliance with the provi-
sions of the law iegarding submission of returns to the Reserve Bank or
maintaining statutory balances. While the depositors with such institu-
tions are not protected by the existing provisions of the law, the activities
of such institutions tend to undermine the strength of the banking structure
as well ag the hanking development of the country. The result has been that
out of u totel of 1421 cencerns which may be considered to be non-scheduled
banks operating in India only about 672 are reported to be providng the
returns or waintaining the cash balances required by the law. So, 74%
of such companies claim for one rcason or unother that they do noy fali
within‘ the detinition of banking companies and -this contention has in
several cases been upheld by the courts. The Registrars of Joint Stock
Compan'es have found it diffieult to decide in practice whether a parti-
cular institutinu carried on banking as its principal business, or whcther
it fell within the srope of the definition of a banking company. Pending
any comprehensive banking legislation, it has been thought necessary that
compani-s using the word ‘bank’, ‘banker’ or ‘banking’ as a part of thew
name shall be mnde tc comply with the provisions relating to banking e»m-
Mpanies irrespective of the consideration whether the acceptance of money
on deposit on current account forms its principal business or not, und
clause 2 of the Pill is intended to achieve this object. In order, however,
to allow somwe ‘time to such companies as may like to omit the word
‘bank’, ‘banker’ or ‘banking’ as a part of their nmime—to niake it clear
to depositers that they are not banking companies,—t is proposed that the
new definition should not be broucht into force without giving ndequate
time to such companies to decide their course cf action.

Mr. President (The Honourable Sir Abdur Rahimm): Motion moved :
“That the Bill further. to amend the Indian Companies Act, 1813, be taken into
considerativn.’”

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urbau): I
have fuil sympathy with the objects of this Bill but there are two diffi-
culties whicn confront my acceptance of this measure in the forn. in
whizn it stands at the present moment. T find that it is suggested that a
provis) bu added to section 277F and the form in which the proviso is
sought to be added contradicts the very wording of the section itself.
Now, when u proviso is added to a section, it is generally the case that the
praviso qualitice the Act and does not entirely conflict with it. How does
the rection run? Section 277F runs thus:

**A banking company means a company which carriex on as ils principal business
the accerting of deposita of money on current account or otherwise.'

-The wording of this proviso is this:

“Providea that any Company which uses as part of the name under which it
carries on business the word ‘hank’. ‘banker’ or ‘banking’ shall be deemed to be
a banking company notwithstanding that the accepting of. deposits of money ou current
account, etc., 18 not the principal business of the company.” .
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" [Dr. P. N. Banerjea.]

So, the proviso directly contradicts the main provision of the section.
I think, therefore, that better phraseology should be adopted. Further, 1
am told tha: this matter was circulated to the Provincial Governments
and to comnerciul bodies and that the Provincial Governments have accept-
el ii and that an overwhelming majority of commercial bodies have sup-
ported these propos&l‘s.

Now, these papers have not been placed before us. If these papers
hai been placed before us, we would have been in a_position to support
this Bill fully.® It is possible that these commercial bodies, which very
often represent the larger concerns, may have no objection. The smaller
concerns may feel aggrieved. Therefore, I want to see what the opinions
of thewe commercial bodies actually are. In view of all these things, I
woull request the Honourable Member-in-charge to refer this matter to &
Select Coommiitec which may consider the wording of the Bill and whic:
may also give us eome time to consult the general public.

Mr. President (The Honoursble Sir Abdur Rahim): Is there any amend-
ment to that effect ?

Dr. P. N. Banerjea: There is no amendment, but if the Honouruble
Member and the l.eaders of other Parties agree, the amendment can be
put forward irnmediately. If there is any substance in what I have said,
there will be no difficulty in this matter. I appeal to the Honourable the
Law Member to support me whether I am right in my contention or not.

The Honourable Sir Sultan Ahmed (Law Member): Sir, as reference
has been made to we, I must get up and examine the validity of the inter-
pretation put by my Honourable friend so far as this provisoe is concerned.
As far as I can see, and the matter seems to be quite clear, the amendment
does not seek to negative the main section 277F at all. It onlv adds s
few thinss which would not come within the definition of a banking com-
pany within ths ineaning of section 277F except by the proviso which we
bave put in. There is no question of negativing anything, but we have
described other things which may be deemed to be banking companies
within the meaning of section 277. '

Bahu Baijnath Bajoria (Marwari Association: Indian Commerce):
Sir, while 1 support this motion moved by the Commerce Member, [ feel
that it is a half-hearted measure. We were promised a full Banking Act
before end I also understand that some progress was made to introduce
such legislation. But I do not know why we have not heard about that
Banking Bill for some time. It is a matter of common knowledge that
Bir Nripendra Sarkar, the previous Law Member, after he had finished
with the Companies Bill and the Insurance Bill, had every intention of
having « Banking Bill as well. The banking law at the present. monient
is in a very unsalutary condition, There are many evasions by the
mushroom banks—T call the small banks by that name—which are hanks
only in name. They have got very little capital and it is these banks
which defraud the unwary people.” This amendment, I think, will go some
way in checking that. 8till, I do think it is high time that we should have
& comprehensive banking legislation so that these mushroom banks may
be weeded out. By ‘mushroom banks’ T do not mean that only big banks
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should exist and the smaller banks should not. What I mean is that the
smaller banks which exist at present must be on a sound financial footing.
That is the main criterion. At the present moment, what we find in a
big city like Culcutta is that there are numerous banks, almost in eyery
street, which ccll themselves as banks. I think nobody in this House will
suppo-t those bunks which have not got financial stability behind them.

On this motion, I do not think it is necessary to speak at length om
banking legislaticn generally, but I think that the Honourable the Com-
merce Member, who is a commercial man himself and who knows much
about bankiry also, should undertake this legiftation' and bring it into
shape at aa early date. With these few words I support the motion.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Mu-
hammadan): 8ir, T have full sympathy with this measure and I appreciate
the anxiety of tha Government to rope in those people who are carrying
on business under some garb and who fry to avoid those legalities which
the banks have to undergo under the scheduled scheme. I am fully con-
vinced that this is not contrary to section 277F after the able elucidation
by the Honourable the Law Member, but what I would like to know is
whether this iegislation also ropes in those firms and those financiers who
mu7 be doing some sort of banking by advancing money on the stocks in
commercial towns like Calcutta or in the mofussil. As the Honourable
Member-in-ckarge Lappens to know more of business than many other
people can claim to, he is the best man to enlighten this House whether
such people as hold stocks or advance money on the stocks as financiers
will come under this category or not. 1 feel that probably they wan’t
becavse the word ‘bank’ has a necessary compliment. If that is the ides,
I have no objection and I amn absolutely in full sympathy with the amend:
1:{3;5 that the Honcurable Member has proposed to the Company Act of

The Honourable Mr. N. R. Sarker: Sir, I am sorry I have not been able
to accept Dr. Bunerjea’s suggestion that the Bill may be referred to a
Select Committes. He mentioned two points. Regarding the legal point,.
my Honourable friend, the Law Member, has already given a reply. I
would - bring to the notice of Dr. Banerjea that section 277-G involves.
exactly the sams principle as I have enunciated in this Bill. So, it is not
contradictory but it is restrictive. With regard to the opinion of the com--
mercinl community, he said that big organisations like the Federation of
Indiya Chambers of Commerce, and the Bengal Chamber of Commerce
may not take the saffairs of the small banks into consideration. But I
would read to kim the opinion of the organisation of the small banks 1
Culecutta whos: President is Dr. N. Law, whom Dr. Banerjea knows so
well. He says:

-“My Committee are already aware of the fact that a large number of smaller
institutions style themselves as banks and are carrying on banking business while
successfully evading compliance with the provisions of the law regarding the submission
of returns to Reserve Bank or maintaining the statutory cash balances, My Committee
have therefore no hesitation in welcoming the Government proposal to amend sectiom
27TTF of the Act by the insertion of the said explanation.”
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Mr. President (The Honoursble Sir Abdur Rahim): The quvestion is:

*That the Bill further to amend the Indian Companies Act, 1913, be taken into
consideration."

The motion wus udopted.
Clause < was added to the Bill.
Clause 1 was added to the Bill.
The Title und tha Preamble were added to the Bill.

The Honourable Mr. N. R. Sarker: Sir, I move:
“That the Bill be passed.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the Bill be passed.” '
The motion wos adopted.

THE CCDIE OF CIVIL PROCEDURE (AMENDMENT) BILL.

The Honcurable Sir Sultan Ahmed (Law Member): 8ir, 1 move:

“That the Bill further to amend the Code of Civil Procedure, 1008, be taken inte
<consideration.”

Sir, the House will be pleased to observe from the Statement of Objects
and Reasons that the Bill proposes the amendment c¢f the <ode of Civil
Procedure so us to authorise civii courts.to add the Governmens as a party
in suits in whichi the constitutional issue may be involved. In a cuse which
.came up belore the l'edernl Court, the Chief Justice doubted the pusition
that the Provincal.Governwents might be made a party in such suits
and he also observed that th: matter ‘“‘might well engage lic aftention
of the Central TLegislature’’, for if those doubis were justified, ‘‘private
pe-sons could by a privuie rettlement of their dispute, or even by collusion,
prevent a Provincial Gevermment from obtaining a decision of the Federal
Court on issues of the highest importance’’. When these observations
were ‘made, the ever vigilant Dr. Banerjen, our Honourable eollcague in
this House, at onee brought tke matter in the form of a Bill in this House
last November and the Bill ihat he introduced meant to provide for two
matters, firstly, for empowering the Federal Court to delegate to the
Registrar or any sther Officer of the Court quagi-judicial and nou-judicial
-duties and the other amendmecut related to the Order of the Civil Précedure
‘Code as was suggested by the Chief Justice of the' Federal Court. On an
-examination of these two amendments, we were satisfied that there wus a
necesgity for both these amendments. But we suggested =t the time
that theve must b two separatc Bills for the purpose of these twce provi-
sions because they d'd not seemr to be holding together j:roperly. This
suggestion wss nccepted by my Honourable friend, Dr. Buanerjea, and
he proceeded with the frst pert in his Bill which was passed into an
Act' by this Assembly. A% that time, I gave an undertaking that I will
bring forward before this IIouse another Bill with respect in the secund
part of that Bill and that is the reason why it- has bheen brouzbt {orward
now. The necessity for such an amendment was pointed out Ly the Chief
Justice of the Federrl Court nnd it is obvious that in matters which in-
volve constitutional issues, it is abeolutely reressarv, if the Court thoght
it proper, to make the Province a party. I, therefore, move the considers-
tion of this Bill.



‘THE CUDE OF CIVIL PROCEDURE (AMENDMBNT) BILL 356

Mr. Premdent (The Honoursble Sir Abdur Rahim): Motion raoved:

“That the Bill further to amend the Code of Civil Procedure, 1808, be taken into
consideration.’

Dr. P. N. Banerjea (Caleuita Suburbs: Non-Mubhammadan Urbun): Sir,
1 thank the Honourabl: the Law Member for the observations which he
has made with regard v> myncli. I am glad that he has takea the earliest
opportun.ty to pluce this measure before the House. As a mutter of fact
this Bill bas been appropriated by the Government, and it has not only heen
appropr.ated, but it has. considerably been improved in form snd, for that
also, I thanx the Honourable the Law Member. His attituds, in this
connection, is one which [ cunnot too strongly commend to thizs ouse.
I hope the exumple set by him will be emulated by his cotleagues. If
the Governmynt are prepnred tc accept what we give them, we, on our
port, will alw.ys be prepared tc accept what they wish to g've us.

As for tli> merits of the Bill, the Honourable the Law Menber
pointed out that this is un important measure. It seeks to prevent
private parties by collus:on from bringing before the Federaj Court matters
of the highest importance. T that extent, it is a very importur.l measure
and 1 hope il will receive tha full assent of this Assembly.

Mr. President (The Honourable Sir Abdur Rahim): The gue:tion is:

*“*That the Bill further to amend the Code of Civil Procedure, 1908, be {aken into
consideration.’ .

The motion was adopted. _

Clause 2 was added to the Bill,

Clause 1 was added to the Bill.

The Title and the Treammble were added to the Bill.

The Honourable 8ir Sultsn Ahmed: Sir, I move:
“That the Bill be passed.'

Mr. Presideni (The Honourable Sir Abdur Rahim): The question is:
““That the Bill be passed.”

The motion weas adopted.

THE CODE ()l*'.(ll\'l]', I'ROCEDURE (SECOND AMENDMIENT) BILL.

The Honourable Sir S¥itan Ahmed (Law Member): Sir, I move:

*“That the Bill further to amend the Code of Civil Procedure, 1908, (Second Amend-
ment) be laken into consideration.”

Sir, the proposed amendment of the Act is to provide for the recovery
of court fees in panper suits as arrears of land revenue where the suiy
abates by ren-cn of the death of the sole plaintiff or one oi several co-
plaintiffs. The House will be pleased to observe that the S'atement of
Objects and Reusons clearly giver the position ag to why these smandinents
have been put forward. Therc is a clear lacuna that where the suit abates
by reason of the death of the eole plaintiff or one of several co-pluintiffs
there it no provision to recover court fees as you find under the provision
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of Rule 11. Thut is the reason why we felt that it was essential to bring
the matter in the form of « Bill before the House.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill further to amend the Code of <Tivil Procedure, 1908, (Second
Amendment), be taken into consideration.”

Mr, Lalchand Navalrai {Sind: Non-Muhammadan Rural): Sir,.in support-
ing this Bill, I find sowne diticulty. No doubt the object of t.ha Bil is to
recover court fees in a case where a suit abates by the death of the plain-
tiff or one ot several co-plaintiffis. I quite understand the anxiety of the
Government to reccver court fees in that case, but then it should be
considered that while the Madrae High Court says that thege is no provi-
sion of this nature and that provision should be enacted, it hes not consi-
dered the peint that I an going to place before the House. I do edmit
that Rule 11 of Order XXXIJI does not provide for the recovery of court
fees in the case where the stit abates on account of the death of the sole
plaintiff because it says: -

“Where the plaintiff fails in the suit or is dispaupered or where the euit is with-
drawn or dismissed.”

Now, therefore, in the absence of that, this Rule 11-A is songht to be
enacted. But iy difliculty is this. The recovery of the fees i when the
plaintiff has been held to be pauper and the suit has gone on and if he
succeeds in the suit, then he has to pay the court fee. And the second
time when he is to pay his courl fee is when his suit fails. .

Now, Bir, I submit that if # similar provision is made that in case of
abatement of the suit hy the plaintiff’s death the court fee will be recover-
ed from the estate of the deccased plaintiff, there will arise many cases
where the pluiutiffl who has died and whose suit has abated las.still time
to make an appeal, because in these cases of paupers, if a decision has
bheen n.ade with regard to court fees against him, he has got a right
to appeal in that case. Now, he has no chance of appealmg at all; he died
before any apreal was made. In that case it will not be right, it will not
be reasonable Lo recover court fees from him.

It seems to 1ue that in such cases no provision has fdrmerly been made
and I do not think the Madras High Court has considered this point. I
will put it like this. 1t may Be said that there is no appeal for the pauper
with regard to court fees. Now, I submit that. formerly that was the law,
namely, that there was no appeal, but subseqyently the rule for appeal
has been made, and, therefore, if the suit has abated by death then I
submit that no court fers should be levied in that case. If any suthority
is needed for the purpuse of supporting my submission with regard to
appeal, I refer you, 8ir, to page 1051 of the Civil Procedure Code, by
Mulla, wherein it is laid down that:

‘““‘Questions arising hetween the Government and any }::rty to the suit under the
rule would be questions relating to the execntlon, discharge and satisfaction of a
decree within the meaning of section 47,"’—

and it is provided by rule 18:

“‘that they should be deemed to be questions arising between the parties to the
suit -within the meaning of section 47.*
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It follows that un order deciding any question is valid as a decree under
the Civil Procedure Code, 1882. It was held by the High Courts of
Bombay and Madras that the Government not being a party to the suit
such questions could not be said to be questions arising betwezn purties to
the suit within the meaning of section 47 and that the orders determining
such questions were not appcalable as decrees. On the othor hand the
High Court of Allahabad held that such orders were appealable. Rule 13,
which is new, sets the conflict at rest, by providing that the Government
is a party to the suit and the Government shall be deemed io be a party
to -the suit for that purpose.

Now, we find rule 18 clearly saying:

““All matters arising between the Provincial Government and any party to the
suit under rule 10, rule 11 or rule 12 shall be deemed to be questions arising between
the parties to the svit within the meaning of section 47."”

I submit, therefore, that when the suit abates on account of the plain-
tifi's death or the death of the co-plaintiff and he has-had no opportunity
to appeal no court fee should be levied. Therefore, it cannot bo said that
in all cases of abatement the court fee will be recovered. Uander the

circumstances 1 thiuk that this Bill should not be giyen any support by this
House.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Ryral) Bir, to me this enactment seems to be a very harsh one
for the object in view. This Bill, if passed, would mean that if the suit
abates by reason of the death of the plaintifi, the Court shalj ordcr that
the amount of court fees which would have been paid by the plaintiff, if
he had not been permitted to sue as a pauper, shall be recoverablz from bis
heirs; that is, his sons are to be held liable to pay for the fuults of his
father. 8ir, the intention of the provision in the Civil Procedure Code in
regard to a suit by a pauper is not like that. Under the Civil Procedure
Code a man is lirst of all judged by the court as pauper, that is, a person
who is not capable of paying the court fee which would be adjudged when
the suit finishes. Here the provision says that it will be reslized ss
‘arrear of laud revenue’, which assumes that he has some prcperty for
paying land revenue. If he has not, then it means that his children should
be taxed for the faults of his father and for the fault of the Court who
held him as a pauper. S8ir, I submit that it is a very stringent and hard
rule which this House is being asked to back. S8ir, it is a wel] knowy fact
bow the land revenue is realized from people. They are treated very
severely and very harshly by the Tehsildars and by the Magistrater who are
in charge of execution of these decrees. Sir, to treat the son or the heir
of a pauper who had no voice in the declaration of the courl like that,
would be very harsh and unjustifiable. I, therefore, oppose tnis Bill.

The Honourable Sir Sultan Ahmed: Sir, the objection raised by my
friend, Mr. Azhar Ali, shows that he hag not done us the courtesy of having
read the propasal at all. He says that it would be very hard to proceed
against the heir of the decéssec pauper and it would be awful if he is
sent to prison and what not. As a matter of fact the amendment does nof
seek to do anything of the kind. (Interruption).

Mr, Muhammad Asghar Ali: You have said “‘by reason of death®.
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The Honourable Sir Sullan Ahmed: What the amendment says is this:

*‘Where the suit abates by reason of the death of the plaintiff or of any person
added as u co-plantiff the Court shall order that the amount of ocourt-fees which
would have been paid by the plaintiff if he had not been permitted to sue as »
pauper shull be recoverable by the Provincial Government from the estate of the
Jeceased plaintiff.”

1f there is no estate, it will not be proceeded against. 1 do nct Inow
why my learned friend came to this conclusion that his sop wnd her will
be proceeded aguinst and sent to jail and so on. 1f there 18 no estule left
by the deceused, the quession is at an end. . . '

Mr. Muhammad Azhar Ali: 1f the estate is not there, then the word
‘land revenue’ is in conflict.

The Honourable Sir Suitan Ahmed: That is the procedure—in to how
it should be !‘Bali‘:l.'d from tne estate; if there is no estate, thece ig 1o
personal liubility.

Mr. Lalchand Navalrai: May I draw the Honourable Member’s attention
to rule 14— the end the Honourable Member will see the words ‘‘recuver
the amount of court-fees specifivd therein from the person or proj.erty liable
for the payment us if it were &n arrear of land revenue’’. How can that be?

Mr. President (The Honourable Sir Abdur Rahim): The Honoarable
Member has made one speech already.

The Honourable Sir Sultan Ahmed: 1 respectfully submit that my
Honourable friend, Mr. Azhur Ali, has misread the section wholly. Now,
as regards the objection taken by my friend, Mr. Lalchand Navalrai, the
position 18 perfectly elenr from the section itself. If you will kindly read
rules 10 and 11, ycu will find that the costs are payable by the pauper
where he succeeds, just as he would have to pay if he had not been per-
mitted to sue as a pauper. The next is rule 11—the procedure where the
pauper fails. Where the plaintiff fails in the suit or is dispauperad or
where the suit is withdrawn ot dismissed because of certain causes or
because the plaintiff does nut uppear when the suit is called on for hearing,
the court shali order the plamntifi or any person added as » ca pluintiff to
the suit, to pay the court fees which would have been paid by the pluintiff
if he had no: been pernmitted tc sue as a pauper. If he diss und if the
right to sue survives- -thut is essential of course—then there is no resson
why he shouid not prosecute the suit; or if there is an app-ul where an
appeal is provided for, he can come in on the record and then proceed. . .

Mr. Lalchand Navalrai: But if he has no heirs?

The Honourable 8ir Sultap Ahmed: Then the question does not arise.
Why are you anxious ahwont somebody who does not exist in this wirld?
There must be a person holding the property; there must be some repre-
sentative; if therc is nonc, the question does not arise, the estale will be
escheated. I huve not heen able to understand the objection. .1f the right
to sue rurvives to any one, then in that case he can proceed with the syit
or he can file an appeal. The moment he does that he is liable just as
his predccessor has been; but if he does not choose to do that in spite of
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the opportunities that the law gives him, then the estate which 1iay be in
his handg comiug from his predecessor is liable, just in the sume way as
the predecessor himself would have been liable if the suit laid fuiled or
been withdrawn.

‘Mr, Lalchand Navalrai: The Honourable Member has not answered nuy
"question; thut is, that in cuse where there is u descendant and heir. .

Mr, Pregident (The Honourable Sir Abdur Rahim): The Hunourable
Member carnot go cn making fresh speeches.
The question is:

““That the Bill further to amend the Code of Civil Procedure, 1808 (Second Amend-
ment) be taken into consideration.' -

The motion wes adopted.

Clause 2 was added to the Bill,

Clause 1 was added to the Bill.

The Title und the Preamble were added to the Bill.

The Honourable Sir Sultan Ahmed: Sir, I move:
*'That the Bill be passed.”

Mr. President (The Honourable Sir Abdur Rahim): The juestion is:
“That the Bill be passed.”

The molion was udopled.
THE REPEALING AND AMENDING BILL.
The Honourabls Sir Saitan Ahmed (Law Member): Sir, T move:

“That the Bill to repeal certain enactments and to amend cerfain other cnact-
ments be taken into consideration.” '

This is a very harmless Bill and it does not do anything substlantive;
it only removes from the Statute-book certain Acts or portions of Acts
which have beenme absolutely inoperative and are not in iorce, and to -
correct small errors here and there. 1 see an gnendment has been tubled
in the name of Maulvi Muhainmad Abdul Ghani—I am afraid it is perhaps
due to some misconception of the position. There is absolutely no attempt
here to make any change in any substantive law at all and 1 do not know
whether he is going to move the amendment or not. 8ir, [ move.

Mr, President (The Honourable Sir Abdur Rahim): Moticn moved:

“That the Bill to repesl cerlain enactments and to amend " certain other enact-
ments be taken into consideration.’” .

Maulvi Muhammad Abdul Ghani (Tirhut Division : Muhammadan):
8ir, I beg to move: .
*““That the Bill be circulated for the purpose of eliciting opinion thereon . . ..

Mr. President (The Honourable 8ir Abdur Rahim): I cannot follow the
Honourable Member.: Will he speak up? -

Maulvi Muhammad Abdul Ghani: T beg to move:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the
31st of January, 1943."

r
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[Maulvi Muhammad Abdul Ghani.]

The long list of Acte to be repealed contains something like a hundred
Acts and we have hod very little opportunity to see these Acts. Besides,
the Statement of Objects and Ileasons says that the Bill is intended to
remove from the Statute-book certain Acts or portions of Acts which have
either ceased to have effect or ceased to be in force. Sir, I am a layman.
I think if the words in the Statement of Objects and Reasons mean that
there will not be printed separately the various Acts passed as they have
already beea incorporsted into the original Acts and they will continus to
give effect or to be in force, then it is all right but the wording of the State-
ment does not in my opinion carry such sense. The Statement further
says that the Bil intends to correct small errors detected in the A-ts.
This dves not mean that there are any new additions. 1f you refer to the
list of enactinents guing to be repealed, you find that, for instance, in
item 2 on page 8 of the Bill, in the Insurance Act, 1838, the word ‘inspec-
tion’ is going to be substituted by the word ‘investigation’. I do not think
that the word ‘inspection’ carries the same legal sense as the word ‘investi-
gation’, Secondly, in sub-section (3) of section 82, for the words, brackets
and figure, :

The Honourable 8ir Sultan Ahmed: Please speak up. We cannot hear
at all.

Maulvi Muhammad Abdul Ghani: In the Insurance Act, 1938, the
second part—in sub-section (3) of section 82, for the words, brackets and
figure *‘sub-section (1) of this sub-section’” the words, brackets and figure
‘‘sub-sectinn (1) of this section’’ shall be substituted. That is a new addi-
tion and chang: of substance. Again, in the Calcutta Port Act, 1890,
you have, in section 5, for clauses (v) and (vii) the following clauses shall
be substituted, rcspectively, namely :

“(v) The General Manager, Bengal and Assam Railway, ex-officio” ;
“The Principal Officer, Mercantile Marine”. . . . .

Mr. President (I'he Hgnourable Sir Abdur Rahim): What is the gocd
of reading all this? T do not know what the Hondurable Member's argu-
meut is.

- Manlvi Muhammaa Abdul Ghani: I do not quite follow you, Bir. It
strack me that these are all new additions and not merely corrcoting
errocs, and that they should have been done by separate amending Bills.
With thes2 words, I move my motion.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the
3lst of January, 1843.”

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): I will draw
the altention of the House to the fact that there are no explanatory notes
showing fully why these Acts are being taken out of the Statute-book. 1In
all Bils clauses are given and explanations are made why they have been
pus down. But here I find that there are so many Acts which are going to
be repealed, some portions are to be amended, and some deleted from the
Statute-book. Still 1 find not explanation has been given to us, and not
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sufficient miaterials piaced before us. If certain Acts are obsolete and thay
are removed, one can understand, but that is not so here. In the First
Schedu.e it is said:

*“The enactments, or portions of enactments, which are dealt with in the First
Schedule are either ‘spent’ or are- of a purely amending nature and by virtue of
uctmﬁ 6A of the General Clauses Act, 1897, can now be removed from the Statute-

So far as it says that they are of an amending nature, it should have
been explained why they are going to be removed completely. The second
schedule 18 actually supplying certain supplementary’ amendments and
certain words are gmng to be changed. At any rate the House shouid
have sufficient materials before them -to judge for themselves if these
amendments thut are going to be made are merely verbal amendments,
What I submit is thet these notes should have been copious and should
give us an id-a with regard to each Act why that Act should be removed
and 8¢ on. To say merely that 48 Acts are going to be removed from tne
Statute-book is not enough. If they have all become obsolete and a0 are
going to be removed, that is another matter, but that is not the case here
On the last occasion also when & Bill like this was presented to this House,
the same comment, the same remarks were made in the House in order
to show that the noies should be more copious so that we might have an
idea. To have a number of Acts removed in this one Bill is objectionable.

The Homnourable Sir Sultan Ahmed: So far as Mr. Abdul Ghani's objec-
tions. are concerned, 1 had the greatest difficulty in hearing him clearly,
except in regard to one thing when he referred to page 8 with reference to
the Insuran-e Act. He pointed out that a substantive change had been
made because of the change of the word ‘inspection’ in sub-section (4) of
section 8% into ‘investigation’. The rcason why this was done was that
word was not used there and the marginal note merely conforms to it. I
have not followed the other points made by my !Honourable friend. As
regards Mr Lalchand Navalrai’s objection, I do not think there is any
validity in that at all. As regards the First Schedule, clause 2 of the Bill
says. :

““The enactmenta specified in the First Schedule are hereby repealed to the extent
mentioned in the fourth column thereof.”

The short title of the Act, and what has been repealed are mentione
everywhere and that is the usual thing that is done in such repealing and
amending enactments. There is absolutely nowhere in this i3ill any idea
of making any substantive change.in any Act at all. Tt is only to correct
errors or to remove from the Statute-book certain Acts or portions of Acts
which have ceased to have effect or which ure not in force. I submit
thtuthe Bill as it stands ig' quite geod and is not open to any objection
at ol

. Mr, President (T'he Honourable Sir Abdur Luhim): The question is:

“That the Bill Le ('ircm!ubml for the purpowe of eliciting opinion thereon by the
3lst of Toenuary, 1843 f

The motion was négat-ifod.

Maulvi Muhammad Abdul Ghani: [ am not moving any of my other
amendments.
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to repeal certain enactments and to amend certain other " enact-
ments be taken into consideration.”

Th: motion was udopted.

Clauses 2, 3 and 4 were added to the Bill. -

Clause 1 wis added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Mr. M. 8. Aney: What h&ppena to the Schedules

Mr, President (Tne Honourable Sir Abdur ]mhlm) They ure covered by
clauscs 2 and 3 of the Bill.

The Honcurable Sir Sultan Ahmed: Sir, I move:
“That the Bill be passed.”

Mr. President (The Honourable Sir Abdur Ra‘hu‘n) The question is:
“That the Bill be pmed " :
The moticn was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
22nd September, 1942,
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